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Co gm The Central Mmmlstratlve Tribunal
| .7 . .°  GUWAHATI BENCH : GUWAHATI o
| ORDER SHEET - L
| APPLICATION NO. - . 40%&&(70&*19@
Appﬁéanﬁ(s) ﬁa(fur\ N K Fomane Lot . | "b |
Re iptfjmdemt(s) P - / (b 0&'3 i vf
Adfvoéa;te for Applicant(s) /4 GK SRt ’Z
. Ma Q»/U Das- : “
. L, : M/l»- S s 'P&J\/“J\I%
oo Ad ogﬁate for Respondent(s) :
? Coace .
: B
y '
 Ng wsii of ‘the Registry Date * : Or&er of the Tribunal
i ! 1§.3.2004 Heard Mr.G.Ne.Das learned counsel
for the applicant and A .Deb- Roy, Sr, -
fiw * lepp ncama w e C..G.S.c. for the respondents. '{i...%
gwm o w%m thrge ’ ~ Mr.G.Das learned counsel prays for '
o (tifils pemission to allow the applicants
"‘ \OG 179.3 7’9/ ' to file a single application jointly as
Lo ’:,/4/3/241"0‘ ‘provided under Rule 4(5)(a) +C.A.T.
: : v (Procedure) Rules 1987, Permission is
granted,
 Heard counsel for boths sides.
Application is admitted. Issue notice
on the respondents by the registered
post. List for written statement and
further orders on 26.4,00.
Member5 (a)
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0.A. 104 of 2000 B &
Notes of the Registty | Date o Order of the Trihum;ﬁ
2644.00 #x Written statanent }mheen

submitted.: ‘Case is . x ready for hearing.
Sk List for hearing on 2.6+00.

SR b= | Menber

A e
< t ERX=D & Gebroor ‘
- ' '\(Zo
{W/ | b
9.6.00 {Present  : Hon'ble Sri D.C.Verma,
. £ " EREE | * Member(J).
Ahe cone i3 nmiy_:)

‘Heard Mr,. G.N.Das, learned counse¥

o hesrimg. | . SoNeDas: Learnes coung

for the applicants and Mr. A. Deb Roy,

%D' learned Sr. C.G.s.C. for the

L1 . .
8 respondents.The O.A. is allowed as per

brder dictated separatevy.No order as to

L— égsts. :
97 @' /A:’ }"\9‘%«/: o W

Ay boin et 7 /é/ - (D.C.VERMA)
\b&vg )g'j - ‘f'z . \w %i.‘. SR Member(J)
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CENTRAL ADMINISTRATIVE TRIBUNAL :3
' GUWAHATI BENCH.

o 104/2 E
OOA../mo N04 ° [ 3 /« OOQ_O. .o Of

9.6.2000
DATE OF DECISIOIq ® e 0 *® ® & 0 & 0 O

Sri Narendra Kumar Tiwari & 72 Ors.

T e ©m e @ m e To e mm s tew ema e em am G e By mem e o

__ PETITIONER(S)

"Mr. G.N.Das :
_ ADVOCATE FOR THE
PETITIONER(S)

m em en = wm o o em mm mas e e em wm e wm e e e
VERSUS =~
e !

Union of India & Ors. . _ RESPONDENT(S)

n&an-um..-.mmnma.—uruwmu.u-»:rum-xn-.wrn

Mr. A. Deb Roy, Sr. C.G.S.C.

“3 am trm TS S T Sm oW o E® 6T €T e e Wem w1 eon way ow

ADVOCAﬁE FOR ”Hu
RESPONDENTS

THE HoN'BLE  SHRI D.C.VERMA, MEMBER (J).

THE HON'BLE e

1. Whether Reportars of local papers may ba allowed to see the
judgment ? .

2. To be referred to the Reporter or not ? | ‘P ‘f
3. Whether their lordships wish to see the fair copy of the ¥
judgment ?

4. Whether the judgment is to be circulated;to the other Benches ? 0

Judgment delivered by Hon'ble Sri D.C.Verma. Kﬁ//////



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH <{

Original Application No. 104 of 2000.

Date of decision : This the 9th day of June,2000.

Hon'ble Sri D.C.Verma, Member (J).

Shri Narendra Kumar Tiwari,

Upper Division Clerk

Son of Shri Markandeo Tiwari

SSB Training Centre,

Haflong and 72.0Ors. : ..»Applicants

By Advocate Mr. G.N.Das.

-versus-

1. Union of India (Represented
by the Cabinet Secretary,
Department of Cabinet Affairs,
Bikaner House, Sahjahan Road,
New Delhi).

2. Director General of Security,
Block - V (East)
R.K.Puram, New Delhi-110066.

3. Director, S.S.B.,

Block-V (East), R.K.Puram,

New Delhi-110066.New Delhi-110066.
4. Deputy Inspector General,

. Training Centre, SSB,
Haflong (Assam). ....Respondents

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

ORDER (Oral)

D.C.VERMA, MEMBER (J).

All the 73 applicants of the present OA are non-
executive personnel serving in the Special Service Bureau
(For short S.S.B.) Training Centre, Haflong under the
administrative control of the Deputy Inspector General,
Training'Centre, Haflong, Assam. As all the applicants
have a common grievance and interests they have filed a

e “ e

single application with a view t<>2mu£pxpxgqxpr of

litigation. The grievance of the applicants are against

/ 5 Contd...
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the illegal and arbitrary action of the respondents in

not allowing the applicants to draw Ration Allowance on
the grbund that they were not applicants in 0.A. No. \\
245/95 filed by some ndn—executive personnel posted at
Aviation Research Centre, Doomdooma. | .
By impugned order dated 4.2.2000 (Annexure-9 to the
O.A.) the claim of thé applicants has been denied by the
respondenté. The grounds mentioned therein is that the
present applicants were not applicants in the earlier OA
by which Ration Allowance was allowed by this Tribﬁnal.
The impugned order further shows that the matter has been
taken up with the Cabinet Secretariat for grant of Ration
Allowance to non-executive personnel posted at B and C
stations.
2. Learned counsel for the applicants has submitted
that fhis Tribunal has passed various orders namely in
O.A. No. 245/95 (Sri Bishnu Prasad Saikia and Another Vs..
Union of India & Ors) decided on 14.6.96, 0.A. No.89/96
(Sri Rajen Rajkhowa) decided on  12.7.1998, 0.A. No.
103/99 (sri N. Venugopal and 69 Ors. Vs. Union of India &
Ors.) decided on 8.9.1999 and 0.A. No. 367/99 (Sri Manik
Sapkota & 36 Ors. Vs. Union of India & Ors:) decided on
12.1.2000. The Tribunal has allowed Ration Allowance to
non-executive personnel of the SSB. This Bench has also
while deciding 0.A. No. 119/2000 (Sti Hem Prasad Borah &
23 Ors. Vs. Union of India & Ors.) has allowed Ration
Allowance by order dated 5.6.2000 to non-executive
personnel.
3. The submission of the 1learned couﬁsel for the
applicants is that the applicants are posted at Haflong,
SSB Training Centre, and Haflong has been declared B
station for the purpose of various concessions by an

order dated 12.8.97 as mentioned in Annexure-I to the

.Cabinet Secretariat letter No. A—27011/4/8Q—EA-11 dated

4
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18.12.87. Copy of the Cabinet Secretariate letter has
been annexed as Annexure-I to the 0.A. In the letter
dated 18.12.97 Ration Allowance has been mentioned at
serial No.2. Consequently it has been submitted that
Haflong is category B station ang in the light of the
order dated 12.8.97 the presents applicants are entitld
to Ration Allowance.
4. The submissions of the 1learned counsel for the
respondents, that the applicants are not entitled to
Ration Allowance on the ground that they were not party
to the éarlief O.A.,is not sustainable. The relief which
has been granted to & certain category of employees would
be available to similarly situated employees if not
Ootherwise barred.Once it was held that the non-executive
bersonnel were entitled to RAtion;; Allowance, similarly
Situated non executive personnel should have been granted
Ration Allowance by the respondents otherwise that would
cause unjustified discrimination. In the present case as
Haflong hZ;Lplready declared as category B station for
the purpose of various concessions including Ration

Allowance with effect from 12.8.97, all the, applicants.

would be entitled to the said Ration Allowance with

effect from 12.8.97 or with effect from the date of their

posting at Haflong whichever is later.

The 0.A. is allowed accordingly. The respondents are
directed to pay the arrear Ration Allowance to the
applicants within three months from the date of

communication of this order. No order as to costs.

(D.C.VERMA)
Member(J)
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IN ‘THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI " BENCH

GUWAHATI.

(An application U/S 19 of the Administrative Tribunals

Act; 1985),

oi W, 10 Y " Janso.

1. Shri Narendra Kumar Tiwari

Upper Division clerk

s/0 shri Markande® Tiwari

' §SB Training centre,Haflong.

2

3.

4.

5.

shri pebeswar chetié Phukan
Accountant
8/0 Late Gopinath Fhukan

SSB Training centre,Haflong.

Sﬁri Dharani fﬂnsina 
Stére-Keeper lLevel-II

s/o LaEe Jagannath Timsina,
SSB Training cent;e,Haflo;gQ
Sﬂri Indraj it Dés

Lower Division Clerk

s/o Late Har ipada Dés.

SSB Training centre.,Haflong.

shri Ramachandra Malla
Upper pivision clerk
s/o shri Banshidhar Malla

55B Training cCentre,Haflong.

contde e
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6. shrl annada Prasada Chhotafay
stenographer
s/o0 shri Basanta chandra chhotaray,

SSB Training Centre, Haflong .

7. Shri ashit Kumar Barman‘
Assistant
s/0 shri Brajendra Kumar Barman

SSB Training centre; Haflong .

8. shri Bishnu Lohar
Upper Division cClerk
s/o Late sushil Lohar

8$SB Training CGntre, Haflbng.

s

‘9, shri amarendra sahoo
Lower pivision clerk
"s/o shri Jadumani sahoo

§SB Training centre,Haflong.

10.shri Prasanta Kumar Samal
Lower Division clerk . .
s/o shri Pitambar samal
SSB-Traiping Centre, Haflong.
11.shri Rishi Raj Bali
Lower Division clerk
S/o shri Raj Kumar Bali
.SSB Training centre,Haflong.
12.5m£. ‘Kabita gharma
Lower pivision clerk

'b/o Laﬁe'GOpal Cchandra sharma

$sB Training centre, Haflong.

contde . -
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13.

lg.

1s.
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17,

shri samir ljutta

Lower Division clerk

S/0 shri uUmesh chandra Dutta
SSB Training centre,Haflong.

shri Rash Mohan Das
Nursing Assistant
s/0 shri Basanta Kumar Das

SSB Training centre, Haflong.

shri saanath Borah
Nursing assistant
8/0 Late B.BOrah

SSB Training centre,Haflong.

Miss Moni Basak

Nursing Assistant

D/o shri Jayanta Basak

S8B Training centre,Haflong.
shri Debabrata Biswas,

Pharmacist .

S/0 shri sasanka Biswas

1s.

i9.

5sB Tralning centre,Haflong.

shri abir sen
Radiographer
s/o shri sujit Kumar Mitra

SSB Training centre,Haflong.

~shri Babla Malakar

Bhisti

8/0 shri Manoranjan Malakar

$3B Training cCentre,Haflong .

contde oo
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20.

21,

22.

- 23.

24,

25.

26.

Bhisti

shri Kabin Kumar Kalita

waterman

s/o shri Hanuram Kalita

SSB Training centre,Haflong.

shri Beduram Sharma
waterman
s/o Late suramoni sharma

$SB Training centre,Haflong -

shri chandra Kanta Borah
Bhisti |
s/o shri Haladhar Borah

SSB Training centre, Haflong.

snte Renu BoOrah
Bhisti

D/0 Late Dataram BOrah

SSB Training centre,Haflong.

smt . Efronora Langstang

D/o Late wilson suchiang
$SB Training centre, Haflong.

shri chandra Kanta Upadhya
Whtermén
s/o Late Bhagirath upadhya

SSB Training centre; Haflong.

shri Jibon Kumar Balmikdi
safaiwala

s/o Late Haridas Balmiki

8SB Training centre,.Haflong.

contd.. .
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27.

Smte Koili Basfor
Safaiwali

o b/o Late Ramnath Basfor

28,

29,

- 30.

31.

32,

33.

SSB Training Centre,Haflong ;-

shri Basu Rajbanshi
Safaiwala
S/o Late Ganga Rajbanshi

SSB Training centre, Haflohg

shri Babulal pegi
safaiwala
s/o Late Chubalal Begi

SSB Training Centre,Haflong .

shri Lakshmi Narayan Basfor
safaiwala
s/0 shri shyamlal Basfor

SSB Training Centre,Haflong .

shri shibraj Balmiki

Safalwala

S/© Late Banarani Lal Balmiki

SSB Training centre, Haflong

shri Bhagulal Balmiki
safaiwala. '

s/o Late Jitalal Balmiki

*

SSB Training‘Centre.Haflong .

shri Mulilal Balmiki
safaiwals
S/0 Late sibashan Balmiki

SSB Training Centre,Haflong .

coOntQese

e -
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34.

35.

36.

' 370

38,

39.

40,

6.

shri ramesh Balmiki
safaiwala
s/o shri Mulilal Balmiki

SSB Training centre, Haflong -«

shri Laxmi Prasad Basfor

SafaiWalg

' &/0 shri shyamlal Basfor

SSB Tfaining centre, Haflong .

shri sontu Basphor
safaiwala
s/0 Late Batu Basphor

SSB Training centre, Haflong.

shri Rajesh Balmiki

Safaiﬁala

s/0 shri Mulilal Balmiki

L 3

SSB Training centre,Haflong

shri shyamlal Basfor

safaiwala

$/0 Late srinath Basfor

>

SSB Training centre,Haflong

shri Ratan Kumar singh
Cleaner

s/o Late Tilak singh

L]

SSB Training centre,Haflong

shri Ratneswar saikia

Cleaner

s/o shri Moloka saikia
sSB Training centre, Haflong .

contd, ..



7.

41. shri phupen Hazarika

Driver

$/6 shri Gir idha‘;: Hazar ik;’ .

5SB Traininé centré,Haflﬁng .
42. shri sukubor Hira ‘
Driver
S/o Late sahiram Hira

$sB Training centre,Haflong .

43. shri Hemanta Das
Driver
S/© shri Haridhar Dés

§SB Training centre,Haflong -«

44. shri suraj Kumar singh-
Driver
s/o shri Rampukar singh

SSB Training-Centre,Hafiong N

45. shri Gbanéshyam Kalité
Driver '
s/o Late Kamal Kalita
SSB'Training centre,Haflong -

46. shri Malinggtgr Ranee
Dr iver o
S/O-Shri Kritsingh thrien
SSB Training centre, Haflong .

47, Ksh. Jiten singh
Drivef
s/o Late Ksh. Narjit singh

sSB Training centre,Haflong -

Contd ® & e



48.

49.

50.

51.

8.
shri Ranbir‘Roy
Driver ’
$/o Late Balaram Roy

SSB'Tfaining Centre.Haflong‘

shri sushil chandra Das
Driver ' )
S/0 Late Pulin ch. Das

SSB Training céntre)Hafloqg'
_L; Binod Kumar Singh.'
Driver -
S/q shri Jaimabi singh

SSB Training Centre,Haflong

shri Nanda Lal Das

. pPeon

s/o Late surjaram Das

. 8SB %raining centre,Haflong

52.

53.

54.

_Peon -

shri Baneswar Neog

Peon

S/0 shri phaniram Neog
§SB Training centre,Haflong

shri Krishna Mohan Dag

S/0 Late surjaram Das

SSR Training’centre,Haflong

Shri Manik chandra Nath
Pecn -
S/0 shri Padmakanta Nath

58B Training Centre,Hzflong

contdee.



55,

86,

57.

58.

59,

60.

61.

9.

shri Kanailal Goswami
peon -
§/o0 Late Karuhamay Goswami

SSB Training centre,Haflong

shri Jagadish Prasad sharma
Peon | .

s/o shri Harl Prasad sharma

$SB Training centre,Haflong

shri pibakar Gohain

Peon

/0 Late Bidyadhar Gohain

8SB Tralning Centre{ Haflong .

shri Binoy. Mohan Das
Peon
s/0 Late Birendra Mohan Das

SSB Training centre,Haflong

shri Putul chandra Nath
Peon
s/o shri Rajani Nath

SSB Training Centre,Haflong

‘shri pam Prasad sonar
. Peon

s/o shri Mon Bahadur sonar

SSB Training Centre,Haflong
shri ypendra Nath Roy
Peon |

s/o shri Brajendra Nath Roy

SSB Training centre, Haflong .

contdeee
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63.

- Peon

10.

 62..8hri Mohan Barman

?

s/0 shri Bhuban Chandra Barman

SSB Traininq_cehére,Haflong .

shri amulya Kumar suklabaidya

" peon

64.

s/o lLate Umésh chandra suklabaidya

sSB Training centre, Haflong .

shri pil Bahadul ciri

‘" Peon

65.

66.

67.

68.

$SB Training centre,Haflong

s/o0 Late rupal Giri

sSB Training centre, Haflong .

shri Nima Bahadur cChetri
Peon'
/0 Late Top Bahadur chetri

$SB Training centre, Haflong .

shri chand Moni singha
Peon
s/o Late Dhanasana Singha

§SB Training Centre,Haflong

.

shri Binod Behari seal
Peon

s/o Lgte Brejendra seal

shri samarlal Begi

Peon

s/o shri sarat Begi

SSB Training centre,Haflong

contde e
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69.shri Kharga Bahadur Magar
peon
s/o Late Budhiram Magar

SSB Training centre, Haflong .

70. shri Ratneswar ROy
Peon
S/o Late Haramoni Roy

.8SB Training Centre, Haflong .

71. shri sita Nath pebanath
Mali
s/o Mohim chandra Debanath

SSB  Training centre, Haflong .

72, shri Ramesh Uria
safaiwala
s/o Mauldiram Uria

SSB Training centre,Haflong .

73. Khe Deben singh
priver
s/o Kh. Khondam singh

S$SB Training centre,Haflong .

(all these applicants are nom—execuﬁive per-
sonnel of the special service Bureau -S.S.B.
in short -serving in s.S.B. Training centre;
Haflong under the administrative control of
the peputy Inspector General,Training. Centre,

S.S5.B., Haflong J.

eeeo applicants.

chtd. s
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- VersilSe

l, Union of India {Represented by the
Cabinet secretary, Department of
cabinet affairs, Bikaner House ,

sahjahan Road, New pelhi ).

2. Director General of security ,
Block-V{East ) .
ReK.Puram, New Delhi-110066 .

+ 3 Director, SeSeBe s

Block-v(East)
RoKoPuIéIﬂ

4. Deputy Inspector General,
Training centre,SSB. .,

Haflong {Assam) :~

ees Respondents.-

1 : PARTICULARS OF THE ORDER AGAINST WHICH

THE APPLICATION IS MADE:-

1) Illégal-and arbitrary action of the
respondent-authorities in not allowing the

applicants to draw ration allowance only on

‘the ground that they were not app110anté in

0.a-N0+245/95 filed by some non-executive
personnel posted to Aviation Research centre
(A-R«C. in short), poamdoama in whi&h thisA
Hon'ble Tribunal, by order dated 14.6.9 .

directed payment of ration allowance to -the

Contdo LY
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13.

applicants from the due aates. This was vin
terms of the policy decision of the Cabinet
secretariat as communicated in memo No -30/ssB/
A+2/97(17) 559-570 dated 19.2.99;51t was again
feiterated by the Director General of Ssecurity
{Requndent No.2), vide his letter Noe 9/S$B<,;‘h
A.2/86{1)-3045 dated 2.11,99 that the appliéénts
who wefe not the petitioners in various judge-
ments issued by the central administrative Tri-

- bunal were not éntitled'to the graht of ration

allowance .

2) ‘ Manofandum No. 9/SSB/A-2/86(1):Haflong-
459 dated 4.2.2000 Essuedvby the Reéponéent No.
2 whereby thé Rgspondedt No-4 Was_intﬁmated P
withi:eference to his memo No. 1/6/Estt/95/
TCH/569 dated 17.1.2000 regarding grant Of
‘Ration Allowance ﬁo'non;éxequtive personnel
posted at Traininq Centré {ssB), Haflong, that
the non-applicants of O.a. were hot entitied t9
get ration allowanée on the b;sis of judgment

of central administrative Tribunal, Guwahati .

wr

' 2 ; JURISDICTION OF THE TRIBUNAL:-

The §pplicénts decalre that the subject-
matter of the order against which they want
redressal is within the jurisdiction of the
“Tribunal . |

3 ¢+ LIMITATION:

The appiicants.further declare that the

application is within the limitation prescribed

N N T .
L 4 .
]

‘COI\f‘.dr'*- \
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la.

U/s 21 of the administrative Tribunals act ,

1985 .

4 : FACTS OF THE CASE:

1)  That the applicants are all non-executive

‘personnel serving in the special service Bureau

(s.S.B. in short ) Training éentre. Hafiong
under the administrative control of the Deputy
InSpectof\Generél, Training centre, Hafldng
{assam) which is a department of the Govt. of

India directly under the Cabinet Ssecretary .

The applicants have a cammon grievance
and. interest %n the matter and as such they are
filing this single application with a view to
avoiding multipiicity of litigations -, inasmuch
as the relief prayed for, if granted to one of
them, will be equally applicable to all others
as they are éll‘similarly.situated - The appli-
cants crabe leave of this Hon'ble Tribunal to
allow the applicants to file this single appli-
cation-as provided in Rule 4(5).(a)»of the

cAT {Procedure) rules , 1987 .

2)  fThat the Govt. of India, in 1962, set
up the Directorate General of security {D.G.S.
in short) under the administrative control of
the Ccabinet secretariat for same specific pur-
poses which is a multi-role and multi-disci-

plinary organisation canprising four agencies ,

namely, special Service Bureau (s.s.B. in short)-
. 4

contde «
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aviation Research centre {a.R.C. in short) ,
special Frontier Force (s.F.F. in short) and

. chief Inspectorate of Armaments .

3)  That the applicants beg to state that
the cébinet secretariat, vide letter No.A,27611/
4/86-.EA-fI dated 18.12.87 addressed to the
Director,‘planping , Directorate General of

. security, informed that certain concessions were
grénted to the.étaff Of SeSeBes SeFeFo, ColeOopo
(¢hief Inspectoraée of Armaments)“énd-biredtb;"
rate of Accounts and the concessions were listed
in}AnneXure-I;_In the said letteé it Was also
mentioned that for some of the concessions, the
var ious hardship locations had been categorised
as “B" and "c" stations as mentioned in . the
annéxure-II to the letter. In the said létterv,
it was also mentioned that for the purpose of
House Rent allowance, concessiong to the vari-
ous catégories to staff, the equation of posts
as listed in annexure-p to the cabinet secre-

. tariat order dated 28.10.86 w0uld also be app~-
licable in réspect of the staff Of S+S«Be,

SsFeFs, CoI.0.a. and Directorate of -accounts .

copy of the said letter dated 18.12.87
alongwith two annexures is annexed

. herewith and marked as Annexure-1I.

4) The applicants beg to state that,from

the said letter and annexures, it would De

apparent that certain concessions were granted

contdees
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and- in the case of the applicants, the concess-
ions referred to against serial Np.2 in Annexure-
I, i.e. Ration allowance, would be relevant.The
House Rent allowahce to the executive cadre was
made admissdible to the personnel of other cadres
also of the corresponding level except in the
case of 5.S.B, Battalion personnel and Deputy
camnandants/company commanders/aAssistant company
camnahder of S«F.F. and also those on deputation

in the s.F.F. from the army .

5) That the applicants beg to state that the
order dated 28.10.86 mentioned in letter dated
18.12.87 {annexure-I) was an order from the
Cablinet secretariat whereby the sanction of the
President was conveyed to the equation of posts

listed at annexure-p in various cadres of corr-

esponding level in aviation Research centre to

that of the executive cadre. The present appl i~

cants have been equalised with the Field Off icers
and below and as per the said equation, the appli-
cants were paid House Rent allowance from 1987

itself .

A copy of the said letter dated 28.10,86
alongwith enclosures is annexed herewith

and marked as Annexure-IT.

6) That the applicants beg to state that
the Annexure-~II to0 the said cabinet secretariat
letter dated 18.12.87 above {annexure-I) , had

categorised certain locations as category “p" and

contdese .
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wc" in arunachal Pradesh ,Gujrat, Himachal
Pradesh, J & K , Manipur, Meghalaya,Tripura .,

uttar Pradesh and west Bengal -«

In exercise of powers vested in him
as the Head of the Department and in terms Of
para 3 of the.aforeéaid cabinet secretariat
letter dated 18.,12.87 {annexure-I), the bire-
ctor, s.5.B. (Respondent No.3), by his office
order No. 9/5SB/A.2/86 {1) Haflong 2253 dated
12.8,97, conveyed his sanction to the classi-
fication of the Training centre (ssB), Haflong
as category ®B" station for the purpose }of-
various concessions as mentioned in annexure-I
{other than ¢lothing gradt) of the above~quoted
Cabinet secretariat letter dated 18.12.87
{annexure-I) for a period of 3 kthree) years
wigh effect fram the date of issue of that
“order { From 12.8.97 to 11.8.2000 ).

copy Oof the said order dated 12.8.97
regarding categorisation of Training

centre, SsB, Haflong as category "B"

station is annexed herewith and

marked as annexure-IIT.

7) - That the applicants beg to state and
submit that they have become eligible for
getting ration allowance w.e.from 12.8,.97

{ date from which SSB Training centre,Haflong

was categorised as “p" location) as per their

contQeee
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entitlement but, surprisingly, for reasohs
best known to the gespondent-authorities,the
applicants have been deprived of the ration
allowance otherwise due to them in a mosé
illegal and arbitrary.manner although the

executive personnel were being paid ration

allowance as to their entitlement .

8) - That the applicants beg to state that
the AyiationfResearch Centré is a part of
Directorate General of security alongwith s5.5.B
and two other organisations . similar concess-
ions including,Rétion.allowance were granted
to the employees of the Aviation Research
Centre and>£he non-executive staff of the‘
Aviation Research Centre were aiso deprived of
the Ration allowance and only executive staff
Was given the same. gsome employees of Aviaﬁion

Research centre,pDoamndooma had filed an appli-

cation before this Tribunal claiming that

‘being non-executive staff , they were also

entitled to get the Ration allowance as was -
being given to the executive staff, accoréing

to the equalisation done as per order dated

28.10.86 (annexure-~II) and the same was num-

bered as 0O.a. 245/95. a DiviSién Bench of this

Tribuml, by judgment dated 14.6.96, held that

the Ration Allowance was admissible to the

applicants and directed that the Ration allo-

wance be paid to the applicants at the rate

contdeseso
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applicable to them with effect fram the due aradx
date and to pay the arrear amounts within a
fixed period. The Aviation Research cCentre
authorities, instead of granting the concessi-
ons, filed én SeLeP. in the Hon'ble supreme court
challenging the order passed by this ﬁon’ble 
Tribunal granting Ratioh Allowance to the non-
executive Staff and the same was numbered as
special Leave to appeal {civil) No. 1706/97.

The Hon'ble supreme Court, by order 'dated
16.3.98, dismissed the special Leave to Appeal
and directed that the order be punctually obse-
rved and carried into execution by all concerned.
The order dated 14.6.96 passed by this Honfbie
Tribunal in O.a. No. 245/95 hagﬁgﬁtained fina-

lity .

Copies of the.order dated 14.6.96 passed
by this Hon'ble Tribunal in ©.p. No.
245/95 and the order dated 16.3.98 pasé-
ed by the an;ble_Supreme Court are
annexed herewith and marked as

Anngxure=IV and V respectively .

9) -That the applicants beg to state that in
pﬁrsuance of the said judgement, the cabinet,

secretariat, vide their order No.A-27011/4/86/

: gA.II/1483 dated 16.6.98, sanctioned the Ration

allowance to the non-executive staff of the

Aviat ion Research Centre and all payments have
since been made to the staff who are still con-

tinuing at Doomdoama which has been categorised .

as “p®" station .

contdeee
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10)' That the applicants beg to state that
some other non-executive personnel of Aviatlon

. Research centre (ARC) in short ), F.R.U. Numa-
ligarh who were also deprived of getting the
‘Ration Allowance had also fileé an application
5efore~this Hon'ble Tribunal claiming Ration
Allowance and tﬁe_éame was numberedvas O.a. NExx
89/9%. This Hon'ble Tx ibunal, by order dated
17, 7 98, disposed of the application dlrectlng
“the department to pay Ration Allowance w.e.f.

22.2;94 alongwith arrears within 3 months

copy of the order dated 17.7.98 bassed
in o.A. 89/96 is annexed herewith and

marked as Annexure-vyiI.

11)  That the appliéants bég to state that
after the non-executive cadre employees of the
Aviation Research centre,poandooma and df Avi;-
tion Research centre, Field Research uUnit (F-R.U.}
Numal igarh were granted Ration Allowance, as
étated above, in terms of orders Passed by this
Hon'ble Tribunal which Was not interfered by the
Hén‘ble'supreme court, the non-executive perso-
nnel serving in the ‘S.s.B., Itanagar in Arupaéhal
Pradesh filed an épplication before this Hon;ble
Tribunal which was registered as 0.7A.N0.103 of
1999 ciaiming grant of Ration Allowance w.e.f.
8.11.94, date from which Itanagar was categorised

as "B" station, . This Hon'ble Tribunal , by order

contQe o
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dated 8.9.99, disposed of the application. by
directing the respondent-authorities to pay
ration allowance to the applicants with effect
from the date on which the allowance became
admissible. It was further directed that the
arrear amount, as adm'issible to each applicant,
should be paid within 90 days fram the date of

receipt of the order . ’

Copy of the order dated 8.9.99 Passed
by 'this Hon'ble Tribunal in 0.3.N0.103/
99 .is annexed herewlth and marked as

Annexure~v11 .

12) That. thereafter, some of the non-exe-

cutlve personnel Oof the S.S.B. serving under the

Divisional Organlger, S+S+Bo, shlllong,Meghalaya

also filed an application-before this Hon'ble

‘Tribunal which was registered as 0.a.nc.367/99

praying for grant of ration allowance w.e.from
27¢4.92, date from which shillong was catego-
rised as *g" station. This Hon'ble Tribunal /Dby

order dated 12.1.2000, dlsposed of the applica-

tion directing the respondents to pay ratlon

allowance to the applicants w.e.from 27.4.92
onwards { date from which shillong was catego-

rised as »p" station .

copy of the said order dated 12.1,2000.
passed by this Hon'bie Tribunal in ©O.a.
Noe. 367/99 isg annexed herewith and-

marked as annexure-yIIT.

t
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13) That the applicants beg to state and

submit that they are similarly situated like

‘the applicants in the above-noted original app-

lications and their case for getting the benefit

of ration allowance is fully covered by the

" orders passed by this Hon'ble Tribunal in the

above-nocted original applications .

The non.executive personnel serving in
the S.s.B. in Itanagar (0.A.NO. 103/99) and in
shillong (0.a.NO. 367/99) have since been
granted ration allowance in pursuance of the
orders passed by this Hpn‘ble Tr ibunal, as sta-
ted above, and the presehE appliéants are simi-
larly sitﬁated like the applicants in those
applications and as such, relying on the orders,
the applicants are entitled to be granted rations

allowance from the date when the SSB Training

centre , Haflong was categorised as "B" station:

by the campetent authority w.e.fram 12.8.97 .

14) That the'applidants tOooK up the matter
with the Respondent No. 4 who was pleased to
send a propoéal to the Respondent No. 2 reco-
mmending grant of ration allowance to the non.
executive personnel ({(applicants) posted at the
SeSeBe Training Centré, Haflong vide his office
memo No. 1/6/Estt/95/TCH/569 dated 17.1.2000
but , unfortunately, the Respondént No+2, by

his office memorandum No. 9/sSSB/A 2/86 (1) -
Haflong-459 dated 4.2.2000, intimated ' the

contdeee
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Respondent No. 4 that, as per existing instru-
ctions, the non-applicants of O.A. were not
entitled to gei ratién allowance on the basis of
judgment of the central administrative Tribunal,

Guwahati .

Copy of the said memorandum dated
442.2000 is annexed herewith and marked

as Annexure~Ix.

15) That, in the meantime, the‘Respondent
No+4 received a copy of the memorandum No.30/
SSB/A 2/97{(17) 559.570 dated 19.2,99 addressed
by the Respondent Np.2 to the Divisional'gmga-
niser, ssB, A.P. Division, itanaga: whereby ,
referring to earlier cases of granting ration
allowance to non-executive personnel of the
SeSeB., it was intimated that only the appli-
cants in O.a.No. 245/95 who were non-executive
personnel of ‘the aviation Research Centre (a-R.C.
in short ), poamdooma were granted ration sllo-
wance in terms of judgment/order passed by

this Hon'ble Tribunal in the above-noted original

-application .

In another memorandum Np . 9/ssB/A2/86 (1 ).
SHG-3045 dated 2.11.99, the Respondent No.2 made
the poéitiop clear by reiterating that non-
applicants 16 various original applications dis-
posé& of by this Hon'ble Tribunal directing pay-

ment of ration allowance are not entitled to

contdess T
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the grant of ration allowance .

copies of the said memoranda dated
19,2499 and 2.11.99 are annexed herewith

'and marked as Annexure-. X and XxI.respe-

ctively .

16) That £he applicants have become highly
agéfieved as they are illegally and arbifrarily
deprived of the ration allowance otherwise due to
them . The respondent -authorities have rejected

the claim of the applicants and they are now con-

 vinced that no useful purpose would be served by

walting any longer and as such they are approa=-

ching this Hon'ble Tribunal praying for relief .

5 3 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:-

I) ' For that the action of the respondent-
authorities in denying ration allowance to the
applicants is illegal, arbitrary and extremely
discriminatory and as such this is a fit case

where this Hon'ble Tribunal will exercise juris-

diction and grant relief otherwise due to them .

I1) For that the applicants have been ille-

gally discriminated against in not allowing the

benefit of ration allowance although they are

similarly situated with these of the a.R.C., Doan-
dooma, ARC, FRU, Mumaligarh , s.S.B., Itanagar ,

and sSsB , shillong who have since been granted

contdese ¢ \
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the benefit of ratiocn allowance as per order of
this Hon'ble Tribunal and as such the action of
the respondént-authorities is bad in law and

ligble to be set aside .

III) For that the respondent-authorities
are required to extend the benefit of ration
allowance to the applicants in pursuance of the
order dated 14.6.96 pPassed in 0O.a. No.245/95
(Annexure-iv). order dated 17.7.98 passed in
D.AsNO. 89/96 {annexure-vI) , order dated
849.99 passed in . 0.a.NO0. 103/99 (annexure-vIT)
as tﬁey are similarly situated with the appli-
cants Of the above-noted original applications
and that not having been done, the action 6f
the respondent-authority is bad in law and . ia>l

liable to be set asgide .

Iv) For that the respondent-authorities,‘
instead of extending the bensfit of ration

allowance to the applicants of their own, as

. directed by this Hon'ble Tribunal, cammitted a

seriocus illegality by driving and harassing the

applicants to approach this Hon'ble Tribunal

causing multiplicity of litigation and as such
the action of the authorities in denying ration
allowance to the applicants deserves to bg

struck down as unsustainable in law .

v) For that the action of the autho-

rities in not allowing the applicants to draw

contde « . .
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ration allowance has amounted to serious discri-
mination offending the equality provisions consg-
tained in article 14 and 16 of tﬂ; constitution
of}India and as such the action of the authority

is bad in law and liable to be set aside -«

vi) For that, in any view of the matter,

the action of the authorities in subjecting the

applicants to serious and illegal discrimination
aad denying them th@ ration allowance otherwise

due to them is bad in law and liable to be set

aside .

6 : DETAILS OF THE REMEDIES EXHAUSTED 3=

’

The applicants had submitted repre-

'sentations to the campetent authority through

proper channel but these were turned down only
on the ground that they were not applicants in

earlier cases allowed by this Hon'ble Tribunal

in the matter of granting ration allowance .

7 : MATTERS NOT PREVIOUSLY FILED OR PENDING

WITH ANY OTHER COURT :=-

The applicants further declare that

they have not previously filed any applica-
tion, writ petition or suit regarding the
matter in respect of which this application has
been made before any court or any oOther autho-
rity or any other Bench of the Tribunal nor

any such applicatien , writ petition or suit
is pending before any of them .

contQee o
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RELIEF SOUGHTs

It is; therefore, prayed that your
Lordships would be graciously pleased to édmit
tpis application , call for the entire records
of the case, ask the respondents to  show
cause as to why the applicants should not be"
granted the benefit of rgtion allowance with
effect from 1é.8.97, date from which the san-
ction of the competent authority (Respondent

No. 3 ) was conveyed to the classification of

the §:S.B. Training Centre, Haflong as cate-
gory "“B" ét;tion (Annexure-III) after setting
aside the impugned order dated 4.2.2000
(Annexure-IX) as has been grémteﬁ to others
who are similarly situated like the present
applicants and after perusing the causes
shown, if any, and hearing the parties, direct
that, in view of the attending facts and
circumstances of the case, the applicants be
granted ration allowance w.e, from 12.8.97

( date from which the S.S.B. Training Centre
was categorised as "B" Station as per Annex-
ure-III) including arrears éfter setting aside
the impugned order dated 4.2.2000 (Annexure-IX)
as has been granted to those who are similarly
situated non-executive personnel of the SSB,
Itanagar and SSB, Shillong and/cr pass any

other order/orders as Your Lordships may deem
fit and proper .,

And for this act of kindness, the applicantsg, as in

duty bound, shall ever pray .

contd. ..
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9 : INTERIM ORDER, IF ANY, PRAYED FOR:-—

NIL .

10 : Does not arise. The appliéation will be prese-
nted personally by the Advocate of the applica-
nts . -

11 s PARTICULARS OF THE POSTAL ORDER IN RESPECT OF
THE APPLICATION FEEz- | i
T.Py O No. OGLADIDE dated VD - KX0OOOjgsyed
by the Guwahati Post Office payable at Guwahati
is enclosed .

12 3 LIST OF DOCUMENTS:-

As stated in the Index .

contd...
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VERIFICATION

I, shri Narendra Kumar Tiﬁari ,:son of shri
Markéndee.Tiwari,'aged about 45 years, presently sérving
as the Upper Division clerk in special Service.'Bureau‘
Training centfe,Haflong {assam) 'do, heréby, verify that
the contents in paragrarhs |, 2, A%-4Lo‘145.
are trqe-to my personal'knowledge and those in baragraphs

.33 o SA o 1S are believed to be true on
légal édvice and  that I héve not suppressed any material

fact .

I, being one of the épplicants,}have been autho-
rised by'other applicants to sign this verification on

behaif of them .

Place :- Guwahatdi .

Date:--1323.2000.

6W¥ngﬁﬁﬁa§ VSSQNP

SIGVATURE OF THE APPLICANT.

e e *
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Aannexure-1I. ) ‘ (b‘

No. a. 27011/4/86~EA~IT

Governmment of India ,
Cabinet sSecretariat ,

Bikaner House {annexe),
Sahjahan Road ,.
New pelhi .

New Delhi,the 18,12.,87 .

To,

The pirector (Planning),
Director General of Security ,
East Block, R.K. Puram ,
New pelhi-66.

-~

Subject :~ Grant of concessions to the staff of sSB,

SFF, C.I.0.A. and Directorate of Accounts .

-

sir,

Ivam directed to convey to the sanction of
the Presideni'to the grant of concessions mentioned in
the Annexﬁ;e-I to the various categories of sStaff of
SSB, SFF, cIOA and Directorate of Accounts subject to the
restrictious indicated therein on the pattern of the

Research and aAnalysis wing of this secretariat .

2. : These orders will take effect w.e.f. lst

august, 1987 .

3. Fror same of the concessions the various hard-
Coprmenwt

ship locations have been categorised as ‘B* and ‘c*' sta-

L A e - oft T

tions as indicated in annexure-II to this letter .However,

if the Heads of the Department feel at certain times

that certain locations or assignments have become

contde e
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specially hazardous and there is a spécific increase in

the threat to the personnel and/or promises, they can
determine on merits the cirtieria of hardship and the
perdiod for‘Which guch locations may bg categorised as
balonging to category *B' and ;c"stations after recor-

ding the reasons in writing .

4. For the purpose of House Rent allowance

concessions'to the various categories of staff, the
equation of posts as listed in annexure-*p' to the

cabinet secretariat's order No.'A-11016/86;DDbi. dated
28.10486, will also’be applicable in respect of the

staff of $SB , SFF, CIOa and Directorate of Accounts .

-

5. This issues with the concurrence of the

Ministry of Finance vide their U.0.No. $-1428/5E/87

dated 10.8.87 rezd with yo No.

1151/Dif-Fi (s)/31, dated 2nd December,

1987 .

i ' Yours faithfully,

sd/-
{R K «GANGAR )
pDeputy -Secretary {SR)e

Enclo:- annexure-I and II.

copy éO $m

1, shri H.B.Joshri, Dpirector, SSB .

2. Maj. Genl. s.K.sharmma, pvsM, IG SFFi

3. G.B.Mathur,Dy.Director of Accounts-

4. Lt. COl. K.K.Bhandari,CcIOa.

5. shri J.subramaniam ,Director IF . .
6. shri K.K.Mittal,Dy.Director of accounts (SW)-
7. Order File. '

'd

contGese
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OFFICE OF THE DIVISIONAL ORGANISER ., SSBs A.P. DIVN.

ITANAGAR .

NO. NCE/F-9/97-98/27 Dated :-=20¢11.97 .

Ccopy to :a

l. The camdts., CcC, SSB. Dirang/Paser/Tezu-for information
and necessary action . We.VeT. your signal No.4724 dated

25.10,97.

sd/- Illegible,

AREA ORGANISER (s5)

DIVL. HQRS. SSB:ITANAGAR -

e oo %o
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DATED 15 DECEMBT:'R,I 987 .

‘on.o.'

Nature of the
concession .
. a
’ 7
. 1]
1 2
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' ANNEXURE TO THE CABINET SECTT. LETTER No. Ae 27011/4/86 ,;,A-II

Extent of the concession granted

w

A hardshlp allOWance @ Ke25% Of basic -

Pay. subject to maximum &.400/-
in respect of category °‘c*

©of basic subject to maximum of

e ew @ ar em P E» A WP @ g W em

|
N |
1
'
A
N
!
!
LI
!
]
!
1
L
L
!
]

Pe.Meo

Rs¢ 200/~ P.M. toO Categofy *B' stati-

'~‘-“-i-

and 12.5% _

ons other -than bhose situatéd in the

North-Eastern region,andman

and

Nic'obar Island and Lakshdweep,where

special allowance is alréady,Sanct-

ioned .

IR A e VUL P

annexure=I.

remarks e

-
- L od - - - o - - - - -h - - - - L -
- P
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For the atations which - are
declared-as-belonging to
category *B* ic! by

and the

Head of the-Deparément'under

the powers now deegated to

himo'thé same rates will apply-.

contdeece
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2) Ration allowance -

-
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-2

Ration allowance to the rank of Field Officers and
below at the following rates e:‘xc-.:ept;?‘.ng«ss}a Bn.
personnel and .Dy-candts./Day-cqndrs-/Asstﬁ'.D;y,
comdrs. of sFF and also those on deputation in

the SFF froam the amy :-

contde e oo
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: » P _ , :
LOCATION - RATES
i) category *B* As admissible from time to
stations « ~ ' . time in the Border gsecurity
Force in peace areas -«
3 - '] - ’ . »
ii) category ? As admissible from time to
stations : time in the BSF in operati-
: . ‘onal areas « - - .
3) clothing:i) A non-refundable clothing grant of Rs.3000/- (i)

.for‘sﬁaff other then SSB.én.pérsonnel_and
Dy.écx'ndts./coy.candrs'./as&att.Cc>y.ccmdrs.
of SFF and also these on'deputation in the
SFF from the Army,bostéd in category B and
c stationé and located at or higher than
3000 lMtrs.‘abc?ve MSL and Bse2000/-for staff‘
posted at category B and C stations and ‘

located between 1500 and 30bO,Mtrs.5boVe

MSL as a one time grant .

- G ey S as ws @ Wk @B e W S A W W > ==

t

-

The amount will be paid as an
advance and will be adjusted on

receipt of the joining report at

the hardship location and a cer-

tificate 'thé_t the advance has been

’

utilised for the purpose it was

intende -«

contde ..
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p.as for location at or higher
than 3000 Mtrs. above MsL and
K5¢ 3000/= p.a. for locations

between 1500 and 3000 Mtrs.

above MsL in category °*B*' and

Stations T e

ii) Renewal grant at the rate of 500/~

.'c'

contdee o

(ii)

This ene time non-refundable

alloqucé one time non-refun-
dable allowance will be admi-
ssible only to those personnel
who are posted in category *B°*
and ¢! iOCations for a peri.
od of not less than 2 years.

In case the Officer returns

from posting from category *B*

"and *c' locations earlier than

2 yeéfg‘at his own request ,he

will be asked to refund pro-

" portionate share of the cloth-

ing grant .’
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special Ta/pa
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4

Daily allowance at increased reate for cla- (iii) Tthe Head of the Organisations

ssified %' class cities will be admisggible

e

during tour to category *B* and {C* Sta=-.

tionsse

pPorterage and adiual transport,

charges as admissible under supplemen-:
_ ‘ . i
tary rRules (vide Min.of Fin.o0.M.HOe i

5 (34)mE.IV (B)/64 dated 6.10465),f0r

classified areas in Himachal pgradesh
will be admimsdible for tours to all f

category °*B* and ‘c' stationse.

- - -

at their own discrehign.within
approved pgremetbrsw‘Can classify
any location as belonging to
category *B* and ;c' station for
the purpose of clothing grant

{Though on the basis of height

alone it may not sO gualify)based

on other factofs such as sevegecl

ctimate etc. (e.g. in a narrow

valleye.).The Head of the organi-

sation will got approved, well

in advancé, fram the cabinet

sectte, the parameters for decla-

lihg any locatic;n as equivalent

to the category*B*and *‘c*stations.
Contdo o'v .



Se

Leave Travel
concessione.

6

(i) Bnployees other than ssB BnePersonnel and
those on deputation in the spF from the Army

posted in cetegory *B! and ‘¢ locationS'wil;
be entitled to leave Travel concession once

a year against the nomal rules of one in 2

yearse

{(ii) In case of death, serious illness

of marriage of a familyp member, where

the family resides'séparately, the empa

loyees will be entitled to 50% of the

rail fare of the entitled class for tra-

vel to place of residence of the familye.

-In the employees. agre to travel more than 50¢
Kmss By road eAther at the end of the juwurney,

full bus fare for this journey will also be
re imbusged .

In case the employees posted
‘B* and *c* location has
already availed the LTC for
the block year 1986.87 befoge

issue of this\orden, that

concession will be treated as

pertaining to the dé&a&@cr

‘year, 1986 .

contd ®eoe
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R

6. Journey time while

proceeding on leave~.

7. House Rent allowance:

{
-3 - \
1 . .
!

—7-

Buployees posted in categdry ‘B* and

' ot stétioh‘will be entitled'ébajoi.

/
- ndng time between the point of duty

and nearest rail heade

/
House Rent allowance faciiities

admissible to the Executive cadre
will be admissible to the personnel
of other cadres also of correspon.

ding levels exeeptAin the case oOf

SSB Bne Personnel and Dpyecomdtse/
Coyecamdrs.¥asstt.coye.candrse. Oof

SFF and alsO those on deputation

. in the sff from the AImye

Leave in their case will commence
and terxminate on the date the
employeé reaches the rail head

nearest to the place of duty

at category 'B* and !c‘ statione
{11i) The journey time shduld
be reascnagble and will be detemi.

ned by the respective'units.

contdees
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1 .2 : 3 4
s : .
8'Cash caupensation Cashfcompensation for work on.holi,
for work on holidays. day aé admissible to the staff of

the executive cadre upto the rank
of Field Officers,in the IB & aWw,
will be admissible to personal Assi-
stants, stenographers and other .

staff of Telecom,ciphar and M.T.
cadres, who are drawing basic.pay

of Rse 900/~ {(pra-revised) and below

X . .
are not entitled to overtime allo. -

wance .
9. Government Tra- Government Transport will be provi-
. ’ L
nsport. ded to the staff engaged in night

shifts for picking them up and to
enable them to return to their -

residence.

10. security allo- security allowance at the following

wance to Ministe- '~ rates is sanctioned to the following

rial,secretarial and category of the staff working in

subject to a maximum of 15%in each

crade :-
DESIGNATION: ' AMOUNT:
i) L‘D.Cc . : ! &020/- PpMO
ii) steno.Gr.III/UDC - Be30/= P.M.
iii) steno Gr.II/assistant K550/~ PeMe
iv)r-section Officer/Private A K5¢100/ =P M~
secretary/ST.P.a. .
v) assistant Director/area Re 200/=P .M.

Organiser/py.Director of '
Accounts. ' '

contdece
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ANNEXURE«II TO THE CABIENT SECTT «LETT-ER NOLDATED 33

STATE_

ARUNACHAL PRADESH

~

GLURAT
HIMACHAL PRADESH

-

J & K.

MANIPUR

MEGHALAYA

TRIFURA

UTTAR PRADESH

WEST BENGAL

CATEGORY'B® LOCATIONS CATEGORY" c!

BOMDILA

TAWANG
DAPARIDO

ALONG
YINGKIONG
ROING
HAULIANG
MOAQ -
NAMPONG
SEPPA

. RADHANFUR

KALPT (REKONG=-PEO)
POCH

JOWAI

 NONGSTOIN

KAILASEHAR
UDAIPUR

KHOWAL

SONEHURA
DHARCHULAIX

JOSH IMATH .
SUKIAPOKHRI

NAXALBARI

e ®o e to o

" LOCATI.

¢/ Taz0
KOLORIANG
MONIGAONG
MECHUKA
TU TING
WAKKA
HAWAI
LAaDU
LONGDING
PaANCHAO (TI-
RAP)
CHANG LONG
ANINI.

- KAJA

KaLONG
NYOMa
HANLE
LEH
KHALSI

MORCH
CHAKRP
EKARONG
CHANDEL
CHURACHANDPUR
MONGHBA
TAMENGLONG
UKHROOL
CHASSAD
KHULLAN

MUNSYARI

A

ot ]
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AN LORUE Qe I /

COVTRIVENT C7 INDIAS

CaBINET SKCRETARLAT)
BIKAHSR HWSE AJNEXE.
SHAKT AHAS ROAD,
HCe 2=11016/6/86 =003 pated the 28¢th oot.lP86.

-

RNZ

subjects sxtencion of HOuss Raat allowsace concegsien to

othex cadzreg of fﬂf" at par with ex@cu&.tva cadras.

reforenss AnRC ptd.UOC NOs aRc/FpI/88/85. dated tho
15.Y.1536,

2e in continnation of this sccrotarict letter NOe
AmAd80i31/8/86 =p0.3 dated the 1U.5.1985 ,sanction of the

presiddsrt s hereby conveyed to the eguatien of posts
—qﬁ‘*

listed at annexure®a’ to this corder inp varicus gadrec

«f aoggeaponding lovels in tho anc 10 that of Nm 8O0V ™

- oo -
tive oadzres 4n the seld orgaenisatien axcluaive:&y goz the
e ettt sesmsev)

Ferposs 0f pogpuon:t of Hse pent plliowance as adnmissible

to the oxecut ive cadree

3. . ghis &osuos wich the concurience ©f the pirectos

{Ip) vide thoiy ny. W0,1799 dated 1e10.1386 o

g4/« (X o« Gangax)
poputy necretary (SR).
Ty
1o ghri p.gwanicsthan, pigegtar, ARS, Kow Wlh&o.
20 shel M «CeR0y choudhuzy, Director Of aseornis,
- Gobinet w%«*"m{:arga.t. mow p2ihd .
3¢ ahed J. mutﬁ.mﬁ%ﬁ’ o piroctoy (Ir).cabiuct goctte

ot «mlhﬂ o

40 aguard piloo 3“-“10& oddﬁg@!)
posuty secretary (sR)e

contdooe
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Al,

2o psignat ion angd
K3 Pay scale Of Cxow
- cmtive cadra.

ﬁ.-{sﬁ‘@wagﬁnaanauhmomoom-ouo-mmoom

Corresgponding pay scale Oof other
Cudzaes.

2 3 | 3
N I T I I B I R I R R
&@; ;Ee?;ﬂr L.gocticon officer 5:65061200/w
. 856580e302740235 2. accounts officer 5 o8 4001 300/ =
K _,g%}.g.m;.;s;:.aao.w- 3o Frivate soecretary  eT75«1200/
_ - 10Carne60.d 200/« Ae BEe Pone 50650.1840/m
\ . S0 asstt. pire Qﬁf\ice: Bo650al 200/
6« psott. commandant 255003 200/
i ,‘ - . Ve psstee ERGineer b o® 50ad 200/
P 8. asstte®Civil) ko6 5021200/ e
| 1 ABTQALH G e Lo
| 9 paputy works supdte ke 6503200/
10. asstt. Technisal
[ R | ceficer 806 501 206/
I 11. pesti.pexcdrome
L | | officex 565003 200/a
12+ aBEtE1OLRZCLLx :
P gist . | 865021200/
P 13« Librarisn o Bie 68003200/w

‘% pield ofticsry,.
.' - s 580385780
5 1

f L FRe30-000/s

3 £ 00/ =
3. assdstant ko 628500/

2¢ SLOBO GEeIX (Pero) 425«800/-

R o e e e

L s - R

3 Sea s

e
P b o

YR

AL}

:t'g, )

3¢ aocosntoant

4o gtoticn Officer

_c@ﬁtsooo

5500900/«
550 850750/e -




12.

NI e T R L R ST
B RETETRVNRINANL AT, o -

5o ABSEEoLibrerian 205500900/ |

° 6. poreman 205502200/« E

7« JteTochdical offdcel %

" | Gradeele e 550900/ = :

Go Jtogtozas CEficer i

. cwofh o3 hos 8506900/ o i*é

"‘ ' ﬁo‘Taéﬁni;él asEtte §

';: (ade wing) (5055007 50/~

f 304 c@&municatxoa Aﬁgﬁte hos§g¢?5Q/¢ ,é

o L -ﬁ&c ?xa@eaaianal Assttoe &955@m9G0/ﬁ j;
f 826 az-agcaaaxa‘uftmeex n.ssa.sasla }é?
330 szo medloel aAsstSe £0850800/0 .|
\j . @,*OQA__,;Q,_”ﬁ_,m,_,_”@,p,,,g;
; S 2 3 |
-,..,.,,..,,,..,..,,..”.,,.,;.._.,,...,.,.,.,-«.--,.:2
. gosp "% posts ¢ Thosgh DO is @ GYoup ‘Gf post chels o
* | I

» ‘agudvalent with p0 {Cxoup ta* ) past 4o showa e thege is

ﬁa equivaleat pas* e Ae&ista&t/&tenanxi (Pa)/ peottebim Y

prarisn 4n Junéex cnecut ive acdre -«

% mg&ag pield Cff. 1. ctolo GFe~Iil e 3300500/~
Acer ©e825wi50530e 2o UeDeTe e 330n550/a - }
m..w..see..zc,,ww. 3. Fechaical Asaietaat Sy
(Libzazien) f0 425706/« ‘é

. &.‘ oversosr koo 5257004 =

- , %e Teacherx o 2003060/

R 6. Mursing sistex e 6557004

v o =  Fe Steff DuEae ine 8250540 o .
R _ 8. s:.aagé.@;;xap‘m& e 400G 40/ «
| $, Labs Touhniclah toe 3000530/« 4
1u. phermagist (quali- ' : l

gied ). oo 3300560/~ )

contdsee » E
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13,
i1, sanitary Iﬁsgeci;_ez? ko 330aE5Q/ -
' A2, ouerxation Threastro
{(Technician) ke 33C560/ I‘
13¢ 8z. Lab. Tochnician &.425760/«
X4, Aseée.mxeman. 108252700/ = ;
3%¢ lasscour (Fhysiotha | 5
exdpiet Jo he 8552700/ 0 ]
' B&. nistation 5o 825640/~ _. }
;‘ | 7. Juricr Technical - fg
. ! ¢ffiger GreIl. 100625700/« - f
‘ 28, Jx+ stores UEficer '
Gxe IXe 50425700/ -
i 19. Po0oX suporvieor bed28400/ =
20« nesd clezk (Adgo-
‘uats ) 804254600/
» " ' 2%« Pay Accounto Cloefk k.330w560/w
R | 22. Hodical asste. 10425800/
(pental ).
5 . 234 b Gg:eogil?mm, m,azsasoo(,
P 240 pezxodrome Opera-
| S Eer . k038008607~
| 25. Radio Technician.  &e380.560/ o
i 26. Radio Operator. 80380360/ ‘{ ]
e 27, sedeatific asatle. £.425.780/- j
: ’ | 28. genior cbzegver.  ke3WaS60/- i ;
'L ’ 2%, gunior accouatant. ke425-760/- - *
' SR
: | contdes. ié
K
: i
1N
g



- .2$‘3 -
o)

4.

1 2 3 | %
; i
4c Fopee 3. LeDene e 260400/ - g

Be 33068370 2. Asstt. station
480/

503302480/ ¥
foicexo ‘ ’ i

3. 1oading Pirenman/K.F.

t 4 toe oy Ch e

o : ritter gpriver.orivex

Havilder s Bo3200800/ =

W A 4y Piromany/ pire Cpe. Es 269@@00/!#
' xatcr.

oo Be LabeasBLCo e 2600400/ =

AN e N ) R
e - . PR R - P

Ge
Te

7eliephone (werketox.
Carpentaer (adr Wing)

Sarpentar (Ve

ke 3200400/~
tre 2500400/ =

: “ workehap J.

: P Tadlor (adr wing)  Be320e400/o |
b ' ' | ; . (precens incunbent )e 'ﬁ‘
SO , N |
S 30, Tallor (adx wing  E.2600400/- {,

i | putuze Incumblnt ). ‘ ’i
: . ’ : . 11, pDriver Querat &x 80336480/ t“i‘
L ; . crens . - SP
- o ‘ ’ . . e ' ' «f
N o ||
5 U . 12. Fharmacist (unQua- Be3300400/- “]f:
EE L f © Lagimd ). ' ! '
R ! LN
' : , w1
33, Mechenic . B0 2602400/~ . © 7 !
i?:_":_» \ :’ : "“ [} ) :
L S - 4. Rleectzizdan . 30 260=800/w ‘EE
3 - ' * .t]
N L me260e8ed25-mae | I
3¢  8a350/e 3. senior Gostetnorx. 2e2600350/0 %
IR % Opexatox ' t |

' 2. m‘tveg. . Do 2&0‘35“/’ - i‘:

S contdess A
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3. Linos Sub-lnsLEctor + $6225«350/-

4. Carpenterxr (Medical tre 26002350/ =

gait ).
5, Tailor Medical Unit. Be 26002330/~
6o Fitter. 5e 260350/~

9. sealor Exeminor (Ty5e)s ke2602350/-

C : : B Vﬂleangtot pitcer, e 2603/ =
o | 9. plackemith CZ.X 1e260+350/ 0
- .
D | } 390+ woldor Gzadeal. b 2600250/ =
, 11, Opholstex - | 002600390/ =
12. Mechanist (Tuzaexj. 360350/«
'43. Peintor .- : 902600250/
Co

14, mistzrie 152602250/ =

50 ?ieid mcutam:

. .
'n'

&J &-325-5»260«5»299« 3. ta.omiant, . B 2302270/
m&.miq . oo A
(Iiatr&cula&ﬁ " - Ayaho b.l%-ﬁlﬁ/o
' gt . ,
3¢ Dafitrzy o u.zo&-zw/g-
117 02104803500 D
L 'i o-ﬂolo(aamomtﬁa-
I Mat@ Je 4o POOD. &03%0232/@
Ve - 5. sweepar (Safiwalail. b.l%»?:n/a' '
6. Parash . . tﬁ-o&%oa.iz/-'
Joaee 7. Chovkidor/watchnan. 101 95232/
o 134) a.azs.s-me._e-aso-
34-308/«- {oneMNaty i )
. sulate after 13 yoars
o regular cervice 3: aaxdémx/ualﬁ. : el 062332/~
' S, L&nCDan. beo 210,27 0/0 .
cot " 10, Lok attendent/ ' b.3$0-270/¢ .
j P I 5932030 :

cORtCers

-
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g

11,
12.
i1,
13.
14.

. 15,

18,

17
i8.
19,

20,

:230
+ Bl

435»

24

32.

‘33,

- 48—

16,

cagpentoxr (air wing ).
Carpenter Grad@sIle"
(ﬂoVoWQIkShQﬁ)-

Head Gardernerx.
Jamadar (swespar)

cottie

'Mgemaimenaaga A ite

tant (pekori.

gcohhlery.
CXaco Quttor.

maternan/ Hatage

" QEKcisr.

IBagdar.
DL pnGE.

ayeh (para Medical-

XY 43 ?9

5@5%@50'
ward beoy/vaitor

¥asher up »
phubie

Halper.

cleanay .
Junior Bleetzizian .

Blagskanith Gredgell
0léegr Gredadell .
Lant noct jttepndant .

Adgeraft asaigtands
oratfic Hand o

34. Cossrvatory Attendant.

[ A A X N X1

62100290/«

0210270/~
e AUV250/ =
Be 200250/ o
002104290/

1503102320/

Led 250233/
el £ 0332/ =

el Mad3df=
12100270/ -

ko 200280/ .
boo 2000250/

,\’\‘

&01950332/w
0l P0al32f e

M°210w299/u
&olgﬁazaa/-

2230w/

2e230w220/
&e210-29@/-
5021003?0/-

e 2100220/0
moauQQZSQ!m

e 220250/

LY
N

At

s o —————

= -

T e = .

s Tl
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-
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No, 9/S§B/A2/rsé(1)-4-mflonq.M’b 9 : :
Directorate General of Security, N °
Office of the Director, Ssp, :"*'.: S

| - East Block, V, R.K. Puram, -+ T :
- New Delh:i~ 110066, | i :

'Dated, the,\L/August, 97, . | f

s Y. W 7

Lo '

g | ORDER . e all
s | - o e . Lot
o . et
b-,,, |

! in exercise of the powers vested in him as
Head of the Department,

M Cabznet Sccretariat lett

. AR Py
e A

in terms of para 3 of the S v
er No, A=27011/4/C6-EAw]: | ;
» the sanction of the Director $30 js- - - 3
yed to the classification of Tras ' ’ '

il A e
e w;.-fiiﬁlﬁf':-!:d%?‘e‘?'i 18.12.87
' ﬁ?{ff{hercby conve

’F" 5 M . |

‘ ning i
;.qutr%, Haflong as Category 'B' Station tor the purpose .
SHET “ " " - s . . \
e of || various concession as mention

: ‘ : ed _in Annexurc-I ( cahap .
4th§q'clothi¢g grant) gf the above cuoted Cabinet Sectt., ‘
letter| cated, 18,12,87 for period of 3 {three) years - . E:
yﬁ-wfvﬁjwiib,éffectffrom the date of issue of thi ‘

sg(‘\ .i= RS |

WIS ST o

Ex
Q";:_ .
-

& order,

‘51} ¢ f l" ‘.{». i‘ i. . X o-I A . . ‘

EL H R N : ] ([ ¢erachn & T
e ; G (1$79 o
R . KaraN SN §'f5]

Ey !

"—-
- .
B .

{ _
FSSTSTANT CIRECTOR (Ea

i

'F.. ‘

.7
s epieedn e
Fri K

tary cam

!
o |
|

b T w0 Atb:." ' | N
iviéWApgiaﬂuirﬁé Director of Accounts, Cab. Secretariat, R,X, BRI
Uﬁ"{ﬁj}){wﬁ”M «'Purem, New Delni (Six copies). A
ﬁéﬁigﬁﬁﬁﬁﬁi’f.Tﬁe Dy.| dnspector General, T,C. Haflong, - o
;é}'ﬁ}ﬁﬂ¢3,":Q%ﬁt'HP/J&K/UP/R&G/AB/SB/ﬁ&/AP/Shillong/msN.
o ‘£ - TARE IO /
1.t

i a . . . ..i'."“
.gf.fﬂ_DxG,QIC;5arahan/Salonjpari/Jammue/ FA Gualdam, e

P M% cepr b T T . ) . ) i >'
i »5;~f.c§q&w, ?hopal/TC'Faridabad,' R

e

PR AT ey e et AT 4

,égwﬁgAﬂco&nt§ Oificer, S53 Dte./AL/Ad4/S)1/E-il Branchesﬁ} ) 3y
P57, |- Grided £3 ‘ S £
P R Order file, S . : CL . T .lr
i b ' '! : ‘ : ! 'i a L ' ; ’ ‘ ! :‘ '.:.' t “!.
I ' | ’ . . i K ?
Ty oo i i | ; l : ;
TN LI I I I : i ‘
AN SRR | | ' .-
) “d" I"_ . ’ .
NS ; o SH
. 331 .da ’, »“ _ i : ! ) . . . ¥ Rt
lf‘t:‘.‘ :‘!,, . ! : : . N
g ~f""fll‘,q' l'}} [t ! ’ n
st 3 Tl | . . A
li :‘i ,’? s ”%f’ o : |
SR ! '
AU R ~
N | :
1:‘;; ! b ' .
i : :
Lo - .




. _§0- nnExuee.

Lvnse -7%7“@

-
-+

. A p
h o y ».l‘:
(4 " CBNTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATY BLNCH R é§ 'fRE'
| o P : Y
: j ’ ’ - : [ A E:.—~;-
il L Original Application No. 245 of 1995. . SEE B
; : S R NHLNEERS
i o \Dute Of Order i This ‘the 14th Day of.June, 1995.- AT T
)’;;' Hon°ble Shri GoL. Sanglyine.Member(A) S E
i} N 'g?q'ble shri’ D.c.verma. Member(g) *i |
Sl e i Blohnu Prasad Seikis S |
Fiond ,:j- w+ o7 Banitary Inspector, ' |
Warel % Aviation Reasearch Centre,f |
p&fﬁ%g"ﬁ?wztrnoomdooma e . . :
T B X L T e . » :;
el YTV 2, WL dipak Nana1, - ;. i
o - Radio Mistrd, , .
+ . o
! L ARG, ,poamdoama . ‘ * = o Applicants.. 55
-w ABy Advocate s/snri G.K.Bhattachar jya o ij:;.55 i R
! with G N.Das . 7 ' i ! Co IR . i
-;gi:‘w Versus - . : . AN g
" *1{'Undon of India ' cooE i
u,;;ﬁéu represented by Cabinet Secretary, ; a6
N Department' Cabinet Affairs. TS :
ﬁf%yt‘wew Relhi. ; R ; :
ATk C D HE : v
;2o Directorate General of Security Block 7. Liiipieliod
[ i—",*‘i' VEE&.M:). RoK Pura.m Co ) v :‘ Lo ’ . :'".
fjﬁé d/b( y, Now Delhi—llooss. . G L a LN
e ' ' A TR
ik, ;~W*'3. ‘Birector, Aviation Reseaxch Centre, : S A 5
R LTk A “r Block-V{Bast), R.K. Puram, T A 3
" Wi New Delhd. oE 2 4

. 4. Deputy Director, T N Y
™ *  Aviation Research Centre, ’ § s nad
» mmduoﬁ\@ - | L e o Ke...ponden t--? .

LT K, B pnioe ﬁ;&xm, - - : i:

- '; e Rukekion KRenmecsk ﬁanxx&;A‘ TP BT S

CEL T f!’;@a{mﬁmm. ; ‘:; !: .‘::‘..1,

EE R By Advocate Shri S.AL4, &-,c.c S.Co BRI f. [F |

.3;;..,-;, B . b

AT .+ "SRBER S §e

RN "gl,agsawcnnnx,mmam(z\} - _ 3

fw;.;"“;:i: ‘ @he applicants are employees-of the Aviation Research o

e G@ntm. Doomdooma (ARC for short). Applicant No.1 s & ;

;""ﬂ 5ﬂni@ﬂf¥ Inspector a post which is equiValent to Depuby ¢ :
Fiﬁlé Oﬁﬁicer and fa balow Fiéld Officer. The}applicabt ?# éﬁ

7“':H@.2 is a Radio Mistri. The post of Mistri falls under the viﬁ
,‘”_gﬁtegery ef Senior Fiald Aeaistant. thia 1u alsa below ;,. é;

:1,";"4 ? Gld Ofiicero The cempe tent authority of ARC has claasified' ‘

el
- s gt e

{ .
H !
. LTI ‘
. B te TR S e
‘e R I P prit et
'i.l ‘. “ moay '\, T
- H . . ‘ . e
o i :' v N e
' ¢ i ) oA .
. P . 't L } v
' [ vt . b ‘ DY
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e SRS 1' . } . Thealr - AP 2\.
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ST

Doom Doowma as a Category B station -
A T Aanex .
: 2e \Annexure IV to this O.A., namely hoq

( Eﬁ-II (/))

27011/
dated 6.12.1987 conveyed the sanction of ;he

Presidedt to the grant of additionai concessions mentioncd

in the Annexure thereto to the various categories oﬁ the

staff of ARC except those on deputation f£rom the Indd an

TAlr Force. According to the Annexure Ration Al&owanqe at

eas is admissible
upto the rank of F.O and below in category B areas of ARC

:#tt.' the *ate admissible in the BSF in peace ar o

The applicants had requestedq the authorities concerned to

B allow them the ®ation Allowance but this was declined by .

the euthorities. Hence this Original Application under
Section 19 of Administrative Tribunals Act. 1985 .

R

3. - : MIe GuK. Bhattanharya. learned counsel for the
%&;; appLicenta submitted that the applicants are enti{tled to

jf'—mxhemnation Allowance with effect from 22.2.1994. This alloww : ;

i
.-;; " '

ﬂ,%( , waa denied to them bocause of wrong interpretation < I
s;‘ ) P 'omer! dated 6.12.1987 by which payment of the ;‘
‘Aféiibfance wae sanctioned. Relying on the written statement

y}?w.i@'«iéeﬁii; Sﬁ CO&QSOCQg ‘submitted that the applicants have -
- 5$:n$fthé claim on a wrong Motion that Government had equetedj'

.iﬁ~W‘wuxicus!non~executive posts with different executive cadres;;:
s

fox aLl eoncessions. The fact however remains that the

Equetion of poats vide order No.A~11016/6/86-DOI dated :
28010.1986 (Annexure-III) is for.the purpose of House Rent§f7
Allowance only. Further, the ?9“°@381$n ofqﬁation lowance

‘ vtz‘:'._,
has beeq extended to the employees o£ junior executime

SR

ﬂ;‘ eedre enly upto the rank of £1eld oiiicur on thc ehe‘ogy '

““E,‘ " -F R
5?*:3’ "0f the" Junior Boosutive Staff, ©f R & AW and ‘the applicants

i

Ration ﬁlxuwﬁﬁmeyaur. GsKe Bhattecharya aubmitted that

!
kho. do. mot -£Eall An this category C¢nnot get the benetit og ‘!
|
!

.
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nts 1s not tenable a6

¢ the case of Intelligence Bureau the Ration Allowance

b In this connection he has
referred to the orders in the 0.A.

'f '.,', *'f‘-" it

of 163 of 1991 ang
YHoS 199/91 of ‘this Bench. '

4@‘ we have Perused the records and heard the RBROINRX

counsal of the parties in this 8-A.
8679001(8) dqted 10

Letter No.A-49011/8/

541986 shows that the President is

'p;gésed'to‘sanction 8(eight) concessions to the vurious
categories'cf Staff of ARC. On-e¢ of the conacssions is

$Ei House Rent Allowance and it has been stated that House

Rant ALLONance udm1°‘ible to thc LExecutive qure will b<

‘,_lr

;*admx"Qlee to the personnel of other cadres also of corres—
a S hd

. ;/pponﬁing levels.fconsequently equation of POsts was ordered

%3{“‘ by‘the arder No.A=11016/6/86 -DOI dated 28. 10 1986 exclusive—

‘1y for the purpose ©f payment. of House Rent Allowancc

&i Under this order the applicana.waé{entitled to draw House
,?”- rent allowance. ynder letter NoaA,27011/4/86«EA-11(A)

o |

: dated 6.12.1987 Additcional Concessions were granted and

v
one of them was Ratlon Allowance to the varidua categorics

gfﬁ oL the.staff of ARC@ The claim of the respondents is that

siﬁce there' 13 no equation of posts in res spoct of Ratxun

n

Azllowance this allowance cannot be granted to'the applic°nts

who HEXZ 8r¢ non- oxecutivc staff. We urv not.. dmplﬁ ~¢ﬂ hy

[

iﬁ[, such sténd of thie respondents. Un{
r ‘ '

(House Rent Allowance for the purpos

n the case of - g 'ntinq

>f | granting Raticn .
‘Allowance such equation of posts is ne ¢ requi:ed.by ;he

L ‘authorising letters. This position.: . :lear from t“3?'
; ¢ : !.“ '

L 1 =
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'n 4.4_4, /gl[avwvb: . . "‘.53,‘
2-.!o . l
’; "‘_a L) ﬁ-m-!-‘--l-vt-—l!“m Wt Cm e e v—
e Bl "Watdrd 67 ExtentTof ©HE ToncCsslon grante.
'_\Foa the con= :
cession
S 2 < 2 3

FERL R fve 4% em S Ger B e Gl hE YW ) TR ey e

vépéﬁ?{é)Ration Allowance Ration allowance upto the rank
Vfw-ﬂfz; cf FO and below at the follow-

ing rates;~ ' \.
; Location Rates ' . :\_,
- - L E
(1)Category B As admissible from i
! stations time to time in the M,
i . Border Security Force I
; in peace areas. ' ?%g
| House Rent Allow- ‘ Separate ord-i{f
: ance facilities admissible ers will bé |-
. to the Executive Cadre will issued about I ':
: be- admissible to the perso- correspondlng‘ A
: nnel of other cadres also levels.® i
of corresponding levels.. i

:
' ::'1"

‘-mq-nﬂ—n-m—ﬁug-.-ummm&——--——-—m—u—-—--
i

,igheefespcndents cannot bring in what is not there cr what is
Mp s B, '

be there by tho letter- No.A 27011/4/86-LA-II(A)

SLTSEE ? _‘ .
B gQﬁr‘ A6 12 1987 as 1na19ated above. This letter simply clearly’ J G
,”ﬁﬁ¢ﬁW"'1 : e ' : 5%:‘

"’ginatares‘thaL Lhc allowance 1u udmiuuiblc to the various cate-

4‘ ?JJ{#' 'tlwn 'J‘a‘ 58 ‘-'

,;gargariea of the staff of ARC by placing a limit upto the rank

2% ‘)’u;:-h P S : .

‘ ﬂof FO anﬁ bolow. In O.A. 163/91 and 0.A.179/91 of this Bench o

Pthe strength of the recommendatlons of the same one man

“fhgﬁcgmgé%?glrefear@d to 4n thio O.A. Ration Allowancu was pald
‘j;;;ii%ﬁt§$é§n~exefutive staff of the Intelligence Bureau but :j"
f.:',“‘..g};ﬁié.l})fr:iJ;pav.:,'ment. was stopped in 1991. This Tribunal in the order ;

dateqd!t17.12.1993 (to which one of us was party) after discu-

T

serern

ﬁp‘*«n

e;

E‘Lﬁ .‘&‘i ,na : . c .
asion and relying on the order %ancd 27.9 23 ox Lh? 7ntxul '
f"f' , ’,J".'d,- b : ; Lo .
Fin) o , | 3
gAd inis trativc Tribunal, Chandigarh Bcnch, Circuit at ! g’ ma

: RIS {' ij ‘ . :
iﬂ{éiﬁau 3U1/JK/9 huu hie dd thL RuLLnu Alluwunuv.wu":mﬂml~ ,

} “"1%4‘1{:‘9 I; P ' o : :':J ‘
HORER aaible‘t% theiapplicants in those two O As..lhe facts PAn ' -(f
)i ekt po k4 T v ) - R R
PR = t:"#i *l‘l- 3
=u:inosg t&o O.A8 and of the prescnt 0. Ao inaofar ao they relate ?
PO ! - : Lo
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Allommcc and House Kent Allowance are almost

conditions {n those two 0 Ag
of Ration Allowance that the Personnel poste

B l00¢tions will be
qualifyihg area rate

i..j in respuect

d in category

entitled to Ration A'.LJ.owance at non-

for Bsr. For house rent allowance 1§:

' 0le te them with efiect ffom the due date ,
{ ! i
ijhL arreur amount shall be paid within 31 10. 1905, '
B r 1 ’
application 18 allowed. No order as to costs . ;
! ! :
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IN THE SUPRMIE COURT OF ILIMIA ‘;
CRIMINAL/CIVIL APPELLATE JUFISDICTION
248256 :
' PpETITION FOR SPRCIAL LEAVE 10 APPEAL (CIVIL) NO. 1706 OF97. !
° . ) , i .
(pot it don under Article 136 of the const itution of India ":;
o " . | i
B for apecial Ipave to appeal from the Jgudgement and order !l
, [i?f
"Goped 14th gune, 1996 of the central administrative ! L
R
“’z:ibunal, eanhati pench of Gauhati-in original Applicat;&on' ' tl
‘_ KO 3&5 of 1999}, : ; %
:: | | ' . ] S
S @wggmag APPLICATION NO.2. Dol
Qappu.caeion gor s{:ay after not iga }e ' »"'!;/
* . L E
" \ .\ . HE
yaion of India & Orse e sepot itionarge |iib
.', ) ) o l v
S ‘_ ' —yorsuse _
' | | sri pishnu prasad gaikia and orse ) o oeRﬂ"ﬁPon‘ienﬁa‘i ’
! Rl
' (POR FULL CAUSE TITLE PLEASE SEG SCHEDULE' A g
Ly
o ‘ ‘ ATTACHED HERTWITH). ‘ Cd
R i6th MaRCH, 1998. Iy
" Lk
CORNHS | ” [
i HON' BLE MR« JUSTICE -5+Ce AGARWAL % alk
: T , o' BLE MR+ JUSTICE §. SAGHIR ARVAD
o HON® BLE HR. JUSTAICE M. SRINIVASAN
¢t contQasee p/2
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" 1298 uPOW hoaring counsel for the appearing partics horein
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2. ‘

FOr the petitionere g Mr. v,v. Vaje, senicr advoc.te

(M/s. Rani1 Thomes and P. Parmeswaran,
Advocates with him)e.

. For the Reépondent Noege 1 to 87.

892142, 144170 ? Mre P.K. Misra, advocate

- For Respondent Noge 88 and 143 : Mr. c.o. Srinivaga Rao,

: Advocate.
THE PETITION FOR SPeECIal. LEA\{F: TO APPEAL AND THE

APPLICATION FOR STAY sbove ment foned baing called on

for bearing before this court on the 16th day of taxch,

- THXS COURT DOTH ORDUR that .ctition for sprcial 1mave to
; Appeai above~maent fonad ba gnd is horaby dimissod and
Ea@nmqmmly thig @aggt‘s order dated 21t Jaannz}e 1397
- made in inéazlocuto;y Applicat ion No. 2 above-ment ioned
granting exeparto stay be and is hereby vacated;

AND THIS COURT DOTH FURTHER ORDER that -S.}.lia

order ba punéﬁually observed and earried into execut ion

by all concarned. ' ‘ R

S S i

~ WITHESS the mon'ble shri Madan Mohan punchhi,

' chief Justice of India at tho Suprame court, Naw pelihi,

By

14
.-
a2

R S

dated thias, the 16th day of March, 1998.

e

gd/ - o

(R.Me LAKHMANPAL)

DEPNIPY PFRCISTRAR S




g&}r% Bloc}"‘v (Eaat)l '
" néﬁﬁ%; Naw Delhy,

qé&’,1n~the Aviatlonlﬁesearch Centre, Field Research Unit,
k .
/o

A

Yi o J

i e Clitiinnt, f\l‘HJHI.’HN;’\’I'IVIC TRIDUNAL
GUMAIATY Bguc))

Origina) Application pe, 89 of 1996

Late or dacfalon: ) (a Lhe 171y doy of July 199g

s

The Hon'ble Mr Justice .M. Barvual, Vice-Chairman

Yo

Shr{ Rajen Rajkhowa,

Pharmaclst. Aviation Research Centre,
F.R.U,, Humaligary, Golaghat,

Aviation Research Centro,
F.R,U., Numaiignauh, Golaghat .

By Advoecates pr G.K. Minttachnryya nneg
I TR haa,

~Re Shrd Agui Chondra wvaryay,
i
|

‘ree.Applicants

~ versus -

‘L. The Union of India, :
Cabinet secretary, 3 . ‘ .
Department of Cobinet Affnirg, P
Now Delhi. :

2. The,Dlractor'Geueral of Secu;ity nlock-V(Enat);
New velny.

t

, e C
3. The Director, A 4
: ¢

reprasented by the . '

viation Résearch Centre,

‘%' viation Reasearch Contre, '
ot g comdooma , N serceReapondents

sAdvocute M A.K..Chnudhury, Addal, ¢.¢.8.¢. i
l'f j ‘A. \ . .

%g.“Tho'Deputy Uivector,
=Avi

”
/ 'y

L L I I T O,

SR QR D ER

R 3

Ce L Iha applicants have filed this present - “Tf‘”

apblicaéion seeking certain directiona Ly thia Trinbunal

~Eo the respondents.

"

2. At the relevant time the applicants wore working

-

Numaligarh.,  tnig Avlation  Research Centre ig a

dep#rtmont of the Government of India directly upder the

Cabinet - Secretaciat., The grievance of both the 1

LEW

o J s v
epplicants are same.
o




~
o
A a!%!ii“-'

The applicanta atale that tite

them Lhera ave

othar similnrly  nituatled omployeen, na mentioned in

< Athaximi g 1, wha are nlag ent ftled te the benefita.

;; T 4, By Annnxurn 11 letter dated 28.10.1986

Deputy Sacretary (5R), Govavumont of indlo, infourntud the

Lo Bizector, Avlati@n Research Centre that Ilouse Rent

P Allowance LY admieaiblo to the executive cndraes will be

admiaaible to the personnel of other cadreo also of the

o “i‘ T earresponding levels. Accordlng to the applxcants they

E 8ke peorsonnals of other cadres of corraaponding lavola.

Theroafter, ration

oo 7 nllowance was alno given na pat
;5{ :f . Annexure 1V lettar dated 6.12.1947 iaquéd Ly the Veputy
-;‘?h”gﬁ;f Secretary, Government of India, to ttie birector,
‘%f?-,iJ;. ﬁviétion' Research Centre, Now bDelhi.. Oh the booala of
E‘ :J,aé', Anngxufe IV letter tha ﬂpﬁlicﬂ"tﬂ and - other  eimilarly
' j;hl ,Lgituatdd pbersons ore antitlaed to ration nilowance which
M‘: wae, . howavar, denied to them. flannce the préa@ﬂt

: _z . application.
i;{ ;gﬁ@ﬁ%:a%'ﬁé. We lhave heard Mr G.K. Bhattacharyyn, learned
ggﬁgéjfy ? Cﬂu@ﬁﬁl for the npgiicanta and Np A.K. Choudhury,
z%%é.ﬂ | %i 1aaﬁrzd Addl C.6.s. C' Mr Bhattacharyya aubmita.that the
.%ﬁ\f‘ P ﬁré enL case {s squarely covered by thin reibinal s

DREN L e T

Lthe

_‘%?fﬁw ggﬁéar dated 14.6.,199¢6 passed in original spplication
BN S

AN 2, .75 o 1995,
: M e

The learned counnel further submita that

| agQainat the said Judgment the respondanta (in that case)

K ;aﬁ ’apbroachﬂd thae Apex Courvt by filing Spaecial Leave
f  Patition wNo.l706G/97 which was dinamlssed by the Apex
S : ) ’
}' Court by ordar dated 16.3.1998., Mr ALK. Choudhiury-also
f@“i L confirms the saswe. .
. ’ B ;. "I_ ) ! “aa,
TRE A — ,
R
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i
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5. On hoaving the learned counsel for the pattien
end following the decinfon of this Ttibunal poancd  in

O.A.No.245 of o 199h, aff:\l)n.‘ﬂ‘ ol Lhin application

PP % - .o

.

with direction to  the vrespondents to pay rvation

v

'aliowance with effect from 22.2.1994 and the arrears
d’!ﬂ)—w . M

uat be: paid on eatly am possible, at any rate within a

.+ period of three months from the date of receipt of this
;o order. .
;" :; ' » \. *
L 6. The opplication Js occordingly disposed of. No
i . . -
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T ) CRITURL Ao tnar v FICEI At G IA T L tyrpee t. %
| o i &9
" ~ wriginay Applicatton e, 103 of 1¢99, ! pg}
y ;. o Rt teound- g - S . \\’ {
Date nf () .anr 8 Thila Lhe Bty bay of Drptembor, 1909, %ﬁ}\ﬂ ’
. =5 == 9
The lién 'hle e G.L.dnnglyfue,A

1
dmlniotracive Hambo r,

@)

§5‘

: / 8hed u, eVouugopal and 69 others . .
é:%-*’fr» ' ; B ALl the spplicante are sorving {n thoe
. }.;-: ' ‘ , . 373 B-.Itanogar in agunacha) Pradaah, « « JApplicantas.
R AP —
ey ]1 1" i By Mvecate S8ird 0.1.pas.
¢ i 1 T
A N f h -~ Versuo - , :
. N .
e [
L ,ﬁ“ ! { 1< Undon of India, % , - * }
0 ;i).‘ : <'Ti{'! X Yoprosentod by tho cubinot Secrotary, ‘
R { i}, Department of Cabinet Affairp, ’
LRI o rt T Bdkaner louse,
,. S : '.‘.4.;_4-!%{0‘-’ . Bah jshan Road,Now Dolhi and 4 others . . « Naopondents.
T TN T e .
%! }Ea oLk By Advocate dry B.3.Basumatary, Mdl.c.0.8.0
&'L—w*w ;.-'.H...ﬂ\ Loy
b B 11 I‘ .' )
i) ! 1 o e .
1 < F ! ﬂ .' " Ooboazﬁg& YINE.&MN e!EHﬂER,
.?}},' .. ! I’.j‘ _1}:’ i :
2 N -
K 1’1’} ) AlL thooe 70 uPpuomta in thie Oriyinal isppucar.ion )
2t . AN b .
# § h.; are amployooa in tha Special Sorvice Bureau (5Sn for short.),
%55'5:“! ‘:'1 {!; Itnnaqa:. Arunachul Praduuh. Thoy woere pormitted to pursue
é;;15}‘~ "‘?k thio Origlnql ‘Noplicetion foinely Upder Nuls 4(5){a) of the
gy PN V3T S —ree e —
i T ontral. Mminiotrative Tedbunay (Prcboduza) ftuloo 1907. ! ,
q tion mllowance was granted to-the personnol, of -the rank. N 4:3‘ -
4 7‘: { ) .{'(l"‘.!/"ﬁ.g
3 QX L’iold Officera.and below serving; dn the 1ooat1mo:ce.ta- Ty 2
1 Voot s
4 ; '} f ltiued a0 '8‘ and 'C*, The epplicents otated that thoy aca A l'
? " in the rank of Field Officors and below. By order dated
IS I S .
E i 41.2994 Qortoin stations in Acunachal &"raaaeh war? clasod- f
ﬁ.lod an astegory 'n* &hd ‘g ctatlons 205 the pm‘po?e of ' :
by varicuo aonoooolone granted to the employaes. In thp fm.td :
| g s
order Xtanager wao aatoqor.twd as ‘D' statfon and 4ha
P — S, P ,
cat.aqor,toah&on woa ronowed for s further period of B yeare .
[l v {F
w.t.h offeat from 4. 11 ievn. ‘mgy Qlaim t’hnr. nmmaqumu to ;b
41 The Categoriastion of Itanagar otation oo a ' station the SEIIvd }
’ , | ) , ‘ ot fexed
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amployenn of tha S50 parving in

- 61—

for getting tha rn! don allowanca f1rom ALY 12240 Howavar,
. A5 o o .
according to L!mm. for aoumo inexplicable reasons tho respon-

dents' danied the allowante to thoe applicanta in a most Lllegsl

and arbitrary manner. Counsaguently they submitted reprean-
B e

tationp praying for paymant of the allowance to tham. But

‘there wes no response from the respondents. They aubmittad

that in the casse of employeas of the Aviation Research Centre.

Doomdooma the Tribunal directed paymont of Ration Allowance

din the order datod 14.6.1996 in O.A.NO.245 of 1995, order

'bdated 17 .7.1998 in O.AN0.B9 of 1996 and order dated 21.4.1999

“e

in 0. A.Noezza cf 19928. Tho oxecutive cadre of tha SSB Itanagar

‘Wwere aloo granted ration allowance. They submittod that thoy

L axre éimilarly situated with the employces of the Aviation
. : »

1 thom rotion allowanco with effect from 8.11.1994.

Resaarch Contre and the exooutive cadre of S5B,. Itanayar and

; |
have prayed that tho respondents may ke directed to allow

T

The respondents have contested the epplication and

sq nftted writton ntatemont. AMcording to them tho |japplicants

(‘! v

‘ anq Eho fation sllowance Lo not admiesible to themj The rntlonq

N

"t;ank'olﬂ Field officor and bolow postaod in category

e 4 e e 2 et s, B e b bt it

aEIOWanﬂa ic sdmicsiblo only te the executive atnﬁi of the . (°
‘n¢ or °'C°?
atation. 1hey nlao aubmiL«ed that the ovgdera oﬂ the Tribuneld
An(thc Gaeo 02 Avigtion Rasearch Contre cnnuoc n xtandaé
to the appliconts 4in this O.A. who ware not appch?nta in
thoaa Oriqina). Applications decided by the 'Iribunal This. e
4ls0 the view taken by the respondents in thelr ogtice
Mamorm\dum datod 19.2.1999, Annexuxe~R to tha written statoment.
3. : I have heard lesrned counse)l of both sides. Mr Q.h. Das,
learned counsel for the applicants Bubnjtted that according
to the equation of posto and the orders of tha Tribunal in
'

. l:ontd:. 3 -

L1}

.

Itanngar tarvcoana eligibla . R
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. and pubooquent ox

“5& - hppllostion le dieponed of. No

feapaat of tiie Aviation Research Contjye relied on by the
R e SO,

spplicanta, the applicants ate ant{tled to tho ratjon

L} »/ ]
allowance . yMr B.3.0n8wnatary, loarned Addl.C.0.5.C for the

did not diospute the Contention of
I have porused tho aj

the

Fopgpondente Hr Das,

Wwildeation ne weyly an the judgnante in

3 Originayl Applicationa reltad on by th
for tho am) lionnca,

? luarned counse}

particvulat )y, Judygnent ac Ara 4 of tha

ordar deated 14.6.1996 apng Judgment. st para 3 of

tha ordar
datad 21.4.1999 in which dcfnil

discuesiona and reacong

allowance in thoas casco

hed been recorded. I am of the viaw that the applioance (i !

the Qshe Prooently underx Ounsfdoration are @imilarly sftuated

with tho applicants in thoso cases and tha judgnenta in those

0.As covered thg caua of the applicants in the prepeut 0.a.

b 4 thareioroa diroct the

reependonta to pey ration allowance

to thc applicants with effact from the date tha allowanca becamne

cdmiooibla to Itanagar on the otrength of order dated 8.11.1994

dara extanding paymant of the al)ownnca or
- Erom tho datae of thqir acktual pontino in Itanagar,
do iater.

whichover
™o poaymant of o arroar

%o odoh epplicant

amount an adinin nlb!u

6hall be made by the respondents wthin
0 days from thu date ol rvoalipt of thie orunq. ' ’

order es to coalte .
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yapkota and 36 othe:r s

wi‘ Manik i E Mo
. ey e ————
F11l the applicants arc non-exviutive

PR g as A LI A ] : 5, e o m
: s —_tR el
o an— - ﬁ >
| 3 W/YEXURE v/ (it
cd Eore paving e AN L/
i chltdie b ' 7N ‘ /
AR ' . \e D
. '//
IRTAN RTINS BEPIY TS N WYY BN 3‘? R @
- ..
frite ot deciron: Thas the 12UT day ot ary (0 é;é; \/
o 3 |’ . . . - . : ’ ') :—\‘
Tue Hon'bie o Goh. Langlyine, Admiatatsetice Nombet N ~

} SApPpLITants
b : statf serving in the Office ol tne
f h fxiviaional Organiser, $.5.B., .
i co £hillong, Meghalaya. ==
! v il
L P Iy kdvocated Mr G.K. Bhattacharyya,
[t nﬁ 'Mr G.N. Das and Mrs N. Devi.
;o p 5 HE - versus -
e RITO LA ‘n _ .
P o 1. The Union of India: .epresented by the R
b ‘W' Cabinet Secretary, ‘ :
Vs Ji L 15- ~ Department of Cabinet Affairas,
K ! ;”i"l-i -Hew Dalhi.
. . byl .2. The DireclLor General of Security, :
;” ! ‘: i 'I'“‘ . Ulock-\’ (.L'-‘Gt) R-K- put’am: '
b S 1' B Haw Delhs, . | ,
s v 4l 3. The Director, S.5.B.. , ) S
I lﬁ ] l: i+, 'Block-V (Last) R.K. Puram, v i
el WA R Y, dow Delhi. ... .' ?
?\ i 'Rdﬁ?n '~;4,3Tho Diviajonal Organiaor, $.S.B., o ‘ L
P %;§§T§,§§q¥;h Shillong, Moghalaya. -..Hespondents 1 ,5;
Lo , (St LV . o
i ,,Q;&;Lf., 55\5%\%\ Advocato Hr 15 8. Basumatarvy, Addl. C.G.S.C. AR
4 X - 4, (XP EA
L:\ ) ,'ﬁ X 3 ‘i .'. ‘A’ll (‘ ’:‘ ;,.
b N o M eeeees e
b e 1 R : &
T | ORREK b
R Y i ‘ i ! !
: At . it
‘ il oL SANGLXINF (ADMINISTRATIV» MEMBER ) ' ]‘i:;l
' LI o ) { ’ “l‘ T . J ! '
2 Iy | _ SRR
o : ’“' T i phe' 37 "applicants are permitted to pursue this et
by C R B P ‘ '
¢ yeih A li“.upp-ucation jointly under itule 4(5)(a) under CchFal
i ", 1
i ]'L'a lt Adminiatrative Tribunal (Proccdure) Rules, 1987.
] | "y |
: i rnbx p'”g, - : All the applicanta ere non- executive personnel of . R
! i l' . ' . - f""‘
ié ’ L iﬂil "—Elhd Spécial Sérvice Bureau ($Sk for short), wvorking under 4 ! i
o e | L
- Cob g : , C e ; : ot
;,? ? i ’Lhn -Divisional Organiser, - S8B, Shillong, Meghalaye. S
‘ ‘ ; L . . ' R ' {
?1\ ‘} fss ﬁ uhillong was declared as a category 'B' station with effect T A
e - . . i - i ous L ¥
o i %% f} ifram, 27.4.1992 for the purpose ©of grant . of variou TR
Eo AL (I , - . - i
i ;o ‘' tzoncessions 'as mentioned in the annexure of the Cabinet
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\’z\qg’plicants on the ground that'

P .

S¢ velariat op-iel dated Ju.l2oe n/, annaxure 1, atid 1L wad
~ ey vnded frowm Lime 10 time, tvhe latest oSne Being upto
26.4.2001. Ration Allowance 18 one of the allowances
meationed 1n Annexure 1 of the =aid letter Mo.2.A7011/4/86-
Ep-ll dated 18.12.19@7. inis Tribunal had issued order
dated 14.6.1946 in 0.A.No.245 of 1995 and orcder dated
17.?.1998 in 0.A.No.89 of 1996 in vespect of employces ofh
Av;étion Rescarch Centre. It vas also decided on 8.9.1999
in O.A.No.103 of 1999 in the case ot the omployees of
s¢p, Itanagar. In all thesr orders ration allowance was
' allowed. Relying on theso ordora of tne Tiibunal the
; applicants submitted representations before the authorities

“ o“ the respondents ptaying for payment of ration allowanco.

"H‘Tla respondents, ‘however, denied the allowance to the

the orders of the Tribunal

’ VG

%
'a gnapplicable only to the applicants;

in’ Lhoae 0.A.3 and

) }‘ ’ '
ﬁﬂh;to tho prosent’ applicanto'’who werae not purtiee to the
' N .
]
. enrlier O.A. However, it was also inti
[
ﬁwau undet conaidorution and the

mated that the matter
decipion will bo

|
communicated. The applicanta aid not wait for the result of

such decision, it any. They have submitted this O.A. In

1

this npplicatlon Lhéy hnvo prny«d thnt'tney he granted tho

i .
_“.yonetit of ration nl{ocnnco with offect trom the date fram
. ﬁ??ich shill .g was catugorised has 'pt  Statlon, nomelys
o 5?.4 1992. In support of the claim they have relied on the
T'g:;dera of the Tribunal as ment ioned above. The rcspoddents
Tifé%?;e‘.contesﬁed the appliqation aqd submitted written
Juj qcesement o
J-nﬁ. 1 have heard the learned counsel of both sides.

—_ -

_f‘l " ‘
']: ;his mottor'ic similar with the case of the employees of

“,. 155B, Itanagar,.namely, “shri N, venugopal and 69 others =vs-

Il Union of India - .and othors go A.No.103 of 1999) in which

9.1999 this Tribunal had dzrected the

i
“lyide order dated 8.
reaspondenta. .« v et

' vt .
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i;o ltanagar.

ctfect from
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pay  ratlon aliowence to thoune applicants

the date the allowance tecame applicable

the case of the cmployees in Itanagar, the

i‘ ' reﬁion allowance was admissible from 8.11.1994 when certain
et ot i ,
'iéfﬁ; ntations in Arynachal Pradesh were classifiea a8 cateqory
A IR
'H,i-,‘a‘ and 'C' st4tions for the purpese of various allowances
I I
Eﬂ;@‘ and conceaa;ona gran:ed to the enployees. Now, in the case
R O
ﬁy;f p:eﬁently undez consideration, the ration allowance becameé
‘: ‘ : . ‘. ] 1\,
,WL 'admasatble %o the employees cf | ishillong with offect from
ft ¥ !i ‘ oy
.th; 37 }992, i o.|trom the date Phillong was clasaified as
! (:l:h; ;,_{ i ' l
T?ﬂ‘!Fca.ogory 'B' -B?ationl for the purpose of the various .
of e o -
EPLAE (M |
'vlf'"conceaaiona me tioned Ln the letter dated 18.12.1987.
?“ W ‘I N vl i * ’
B 4 I :ﬁ- 1n the‘ lightl of the ,above the “respondents are
: - A
""! directed to  pay thev aoplicants tation~ allowance ‘from
"“iu 27 4]1992 onw:%do within fourl nonzha ¢rom the date of
v 1 ; } ) '
L e oipt of thir order.( !
R | ST :
;qff‘V The Qpplicetion is diaposed of. No order as to
RE f |
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L DI teCTORATE CuNilllsl. CF SECURITY,
£ ' OrFFICLE UF ThEE JIALCTURS 558,

- @:E,:m‘m:‘;m .

BT MY
P

i o LAST BLUCK, ¥, RK PURM,
: 5 Mit BELHMIT 110066,
o pated the 4th feb.2000,
Cod ) N e s T Y
? MEMURANDUM

| Subjects Grant of ration allowance to the
' non-executive personnel posted at
858, Training Centrec, Haflong,

L Y )

_ .. Please refer to your Kemo Mo.1/6/Estt/95/
 TCH/569 dated, 17.1.2000 regarding yrant of
|'Hation Allowance to noneexecutive persornel
..ﬁQSféabﬁt”TCfﬂgfldﬁggi;?@‘ T

24 It is intimated that as per existing

S B : instructions, the non-applicant_of OA are not
e entitlied to get ration allot.ance on the basis

e i ~ of .judgement of CAT, Guwahati, However, we

have again taken up the matter with the

o ; )} Cabinet Secretariat for grant of _xation. allovance
T - ] '?-ie.non«exocutive personnel posted at °*BY & ‘C'
- b 1 stations. The matter is being perused vigoukously
v wvith the Cabinet Secretariat at this end,

o The dicision of the Cabinet Secretariat, would
1t - . ke intimated when received,

Lo : : L $d/f-

SR SR ( | ( 5.S. Béra )
T AR - Joint Deputy Director(lA)

e .

e Tl T Te

The'Deputy Inspector General,
. Izaining Centre, Haflong,

Memo Nom1/6/Estt/eS/TCH/ - Dated the

?37 I L Copy forwarded to all applicants of 5358,
. ) TC, Haflong {By circular) for informaticn.

( SeC. VERMA ) L
SENIOR INSTRUCTOR(A) .-~ "1

o ' TRAILING CENTRE, HAFLONG,

| 1

B | |
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a3 e B AC () TS 9 5T

R UUCCTWATE w2 idiHAL UF SECURITY,
(4 | H O 1CE F THE DIRICTQR: SSB,
EAST PICCK, 7, RK PURAM,

SIEW DEIHI=1 10006,

e CC_ Cor s

g) ‘I‘l.;i.i'(!, the, \("‘;) o, 1000,
. \ . -

.‘/‘L(‘;’) ‘//
N

/ R ARALEA I

= e ettt S =

Subject: GRANT (F RaTION ALLUTAWCE TO TAE MINISTERIAL STAFF
o FOSTED AT CAIEGALY '5* & 'C' STATICNS,

a®s8 5o ee

: Flease refer tu your MNemo llc. NCE/F-9(C)/98-89/6
dated, 2,2.99 forwarding application of 49 non-executive
personnel on the subject mentioned above.

2. In our earlier proposal, we have already explained’
to Cabinet Secretariat thot on the besis of judgement ~
of Hon'ble Court, the Cabinet Secretariat, have sanctioned
rotion allowance to Shri D.F. Saikia and other 157 k
non-executive gpersonnel pusted to ARC, Doom-Dooma vide
their order No., A-270Q11/4/96-EA-11-1480 dated, 16.6.98
The Cabinet Secretariat, in turn, had refevred the case
16 Integrated Finonce Unit, »he have observed that the
non—-exacutive parsonnel of MC{Doom-Duoma), who are the
applitants of Wt MNo. 245/95 in CAT, Quwahali, ore only
drawing tho Tation alluwance Jn accordance wiith the
judgement of CAT and order issued by the Cabinet

ecietarizt. vide order dated, 16.6.98.. Thae ration. - 17
allowance is nol admissible to the non-apnlicants of ‘the

. OA, As such, TXie analtygy cannot ba considered as convinciix

orFreason and unablg. o surport our 'preposal,  However, we have

i agoin taken up the mattor with the Cabinet Secretariat,

Jwhose decision is still await«d, The decisiod will be
communicated to. ycu 25 and when received,

<
/./[}01 A

( 5.50 UOI‘a ) ' v .
Joint Deputy Dircctor (EA)

“ 'O, f ’ h‘
C The Divisional Orgeniscer, N
G 4
: AP, Itonacear. 3
[ ' " ) vl
I . . - Lo el
. Cony to:~- For informationisxx- _ S

1, Divisional Orqaniscrs:VEA/Shil10ng/hﬁ?VSB/hﬁ/R&G Divisic
2. DIsG: T:.Sarahan/ﬂ:flcng/Oxaldam/Salonibari/Jammu;'w,
——— ’ ﬂif"

Joint Deputy Divctoxr (Ba)

;' f!/)‘”l'{

b
:
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Copy to:=

1,

- e e e

The Arca Organisers:Ssn:Romdila/7iro/- for information and

Along/Tezu/Khonsa.

The chdts;SSB:Gé:Jirang/Basar/Tezu

The Comdt, VIATS, Itanagar
The Acctts Officer,Div.HQ
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the mattar

arant of ration Allowance

“£9 the non-axr.vc:nttve Peraonnet .,

‘\
/T} *7,
9.2, Rora )
i Jnsnt Deputy Director(pp)
TO,
The leiqfonal Orqani'mr
Shillong Hivisfcn,
ahillonq.

- b -
’. L{\ \151
uo.Q/”?n/ 2706 (4 KTthLQD —
' DIRFCTORA oaE ‘H? OF ‘3PCUPITY
e, 8] WOFFICE oF| g PTPECIOR Sap, -
- Ll EReT ek, V. RK Pupap, K
NEV DT = 110060,
T2 222 0066,
Nateod, Lhn.tlrnd Nov, Jaaq,
—
s a5 ~N
M!?MQI‘(/\NU‘.’M
SUub e, arant or Rnt f.on ALl ovwiance Lo the
H[niqtnri OLther gtaryp Noated ae '
Cate AR
e qq“):“ir“i;‘*f‘ atotions,
I'leaan refor to CuUr Memo Mo, Foel/1e~
sn/0°47?4 2 dataq 20,10, 99)on tha subjact /1 82/
UUARRRIN REYIPCVS al)ovn. T
~
C 2, Wo haye Already oxplafneg tho osition c
" vida oy memo 9F avep Mimber dnged F K
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4| IN THT CFNTRAL ADMINISTRAFIVE THIBUNAL

1 e rAtw s Tribunal

(& 24 AR 10

B

R v

CUWAHATE BEWERR

e s e e e RIe,rr

 GUWAHATI,

2574/

- In the matter of

0.A. No, 102 of 2000,
ghri N,K, Tiwari & Others

~Versus-
Union of India and others,
-And -

In the matter of

Written. statement for and on bshalf

of the Respondents kx 1 to 4.
1. A That with regaéd to the statements made in,
paragraph No. 1 of the application, the respondents beg to
state that the Cab Sectt vide their Order No. A-27011/4/86-EA-
11 dated 18,12,87 have granted various concessions to the
employees posted at Category ‘B! and 'C' stations, The Head.
of the Deptt, has been authoriéed.to declére certain stations

or assignments if he feels that such stations/assignments

have become specifically hazardous and there is & specific

increase of threat to the persomnel and/or premises, they
can determine on merit the criteria of hardship to the period
for whieh such locationsmay be categorised as belonging to

category 'Bt and 'ct' stations after recording the reason

Contdr L3 21
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in writing Director, SSB being the Head of the Deptt has

declared‘Haflong as cabtegory 'B!' station for'the purpose

of various éohcessioné w.e,f, 12,8,97 vide 38B Dte.Order

No. 9/SSB/A;2/86(1) Hafiong/2253 dtd. 12.8.97. The Cab Sectt
while sanctioning various conceSSioné to 8B personnel

have mentioned that the ration allowance to the Executiée

staff of the rank of FieldVOffiéer and below‘on posting to
category 'B! and 'G' stations would be admissible on BSF
pattern,. There is no mention thét the same concessions would

be applicable to the non executive personnei of SSB. Therefore;

the applicants are not entitled to claim the concessions,

2, That with regard to the .averments made in
paragraph No. 2 and 3 of the petition the respondents have

no comnents to submit,

3. That with regard to the statements mzde in
paragraph No, 4(1) af.the petition the respondents state
that it is correct that the applicants of the 0.A, are holding
posts in non executlve carde in Haf Llong, which is an attached

office of the Cabinet gecretariat,

4, That with regard to the statements made in

paragraph No, 4(2) of the 0.A. the respondents beg to state

that it is a matter of record hence this respondent has no

comments to submit on this issue,

5. - That with regard to the statements made in

‘paragraph No.-4(3) of the 0.4, the resoondents beg to state

that it is a matter of record.

Contd. . .3,
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I 2

5, - That with regard to the statements made in

\; pa&‘ag'aph NQ@ 4‘-(4) Of the G-@Aa' tl’ie respondwer%ts héve no

comments as thersubject matter is matter of record,

L 7. That with regard to the averments made in
| paragraph No, 4(5) of the 0.4, the respondents state that

‘thp equatlon Of posts has been made as listed at Ann@zure.x

}'DD-l dated 28,10,88 in various cardes of thercorresponding

i
f
i

}1evel in the ARC to that of the executive cardes exclusively
afor the purpose of payment of HRA as -admissible to the -

iexecutive cadre, Therefdre, it is clear that the equation

lof the posts between non-execative and executive cadre is

jimeant for the'puiposé of HRA dnlyp
t

'438; . ' That %ith regard to the averments nade by the

| lbeg to state that the Director $§B, being Head of the

%D“partment has declared Halflong as Category !'B! station
‘V e.f, 12.8.97 for the purpose of various concessionq A
anctioned by Cab sectt, orderdated 18.12.87, The Cab secttH
‘grder dated 18, 12,87, clearly stipdlates that ration

allowance is adnissible to ‘the executive cadre to the rank

o

of field officer and below. Thus, the non executive personnel

F
&orklng at Halflong are not entitled tor ration allowance,

3, That with regard to the statements made by

1" /
9
|

the applicants vide, paragraph No. 4(7) of the 0.A. the.
espondents mex8xahsvu state that as already stated vide

paragraph No, 8 above that cabinet Secretariat order>dauedv

| Contdﬁ * '4 &

‘YOf the 0.4, of the Cabinet Secretariat order No. -11016/6/86-

@pplicants vide paragraph No. 4(6) of the 0,A, the respondents
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18,12.87 clearly stipulates that ration allowance will be
 admissible to the executive cadre of the rank of Field
officer and below., The ejuation of post is meant for

the purpose of H.R.A. and hot for the purpbse of ration -
. allowance as mentioned by the applicants,., Therefore the

allegation raised by the applicants is vehemently denied;

10, That with regard bo the averments made by the
applicants vide paragraph No, 4(8) of the 0.A. the respondents
state that as regards grant éf ration allowance to the non
executivé-personnel,'the matter was taken upy with the cab,
sectt, wo did not agree with our proposal. it was also
pointed out that the non-executive personnel working in ARC,
'Doomdooma\are getting ration allowance gf® on the basis

of the Judgment of the CAT, Guwahati, Integrated Finance,

Unit of Cab Sectt, has also observed that the ration

- allowance to the applicant nbn-executive personnel vorking in '
ARC has been granted on the basis of the CAT, Quwahati -
judgment dated 14,8,96 and that the concession of ratién
appx.allowance could not be maﬁetadmissible to the non

applicants,

11, That with regard to the statements made in
paragraph No. 4(9) of the 0,A, the respondents state that
though Haiflong is a category 'Bt station for the purpose
~of various concessions the ration allowance is not .
admissible to the non executive personnel in terms of

Cab §Sectt order dated 18,12,87,

12, That with regard to the statements madein
paragraph No., 4(10) of the 0.4, the respondents beg to

Gontd. (R ] -5&
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state that it is correct that nor executive personnel

'of ARC working in Doomdooma are getting ration allowance
on the basis of the Central Administrative Tribunal,
Guwahati Bench judgment dated 14,6,96. Therefore, it is

not possible to extend it to SSB persomnel, as they aré not

the applicants of the 0.A. No. 245/95,

13, That with regard to the statements made in
paragraph No. 4(1l) of the 0.A. the respondents have no

conments as the same is a matter of record,

14, That with regard to the averments made vide
paragraph No. 4(12) of the 0.A. by the applicants, the
respondents have no corments as the same is a matter of
reéord. |

15, That with regard to the statements made vide
paragraph No. 4(13) of the 0.A. by the applicants the
respondents beg to state before the Hon'ble CAT that on

the basis of the CAT, Guwahati Bench judgement, the matter
was taken up by SSB Dte, with the Cab, Sectt to extend the
benefit to the no-éxecutive personnel posted at category 'B!

and 'C' stations.. However, on the basls of extant orders,

the cab, Sectt, did not agree with the proposal., A& photostatg

copy of the SSB Directorate Memorandum No. 30/SSB/A2/97(17)
559-570 dated lgth February, 1999 is annexed herewith and

7marked as Annexﬁre tA' hereof,

16, That with regard to the statements made vide

) f npéraéraph;No, 4(14 & 15) of the 0,A. .the‘respondents beg to

state that it is correct that the judgment of the Hon'ble

contd.,..6.
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: CAT, Guwahati 1s only applicable to the applicaﬁts and not
" to others. In the absence of any fule of the Government,
it 1s not possible to extend the benefit of ratifon allowance

; to'the non-executive personnel of SSB working in category

-1BY and '¢!' stations.

17, That with regard to the statements made vide
- paragraph No, 5(1) of the 0.A. the respondents.be g to

. state that ke in absence of clear orders of the Govt, of

- India the ration allowance cannot be made admissible to the

‘non-executive personnel of $SB posted &t Cagegory 'B' and 1cr

stations,

" 18, That with regard to the statements made in

paragraph No, 5(ii) of the 0,A. the}respondents beg to state

that the judgment of the Hon'ble CAT, Guwghati is not

applicable to the other personnel posted at Category 'B! and

'fC’ stations., The benefit of ration allowance cculd not be

extended to them in the absence of Govt, order on the subject,

5 19, That with regard to the statements nade in

~ paragraph No. 5(iii) of the 0.A, the respondents have no

commentse

20, That with regard to the averments made

in paragraph No.  5(iv) of the Q.A. it is reiterated that

? in absence of Govt, orders, it is not possible to grant

ration allowance to the non exscutive pe rsonnel of $SB .

working in Category !Bt and 'C' stations,

-

Contdivee7e
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21, That with regard to the averments made. in
paragraph No, 5(v) of the 0.A, it is stated that the matter
has again been téken up with cab, Sectt'to reconsider S8B
Dtets pfOposal for ektending the benefit of ratibn allowance .
to the non-executive persomnel ﬁorkiﬁg in category 'B! ;nd 1t
stations. However, Cabinet gecretariat are unable to support
the proposal for extension of benefits of ration allowance to non-
executive staff of S5B posted in ‘B! &}'C' stations as
extending of suéh benefits is not covered under ahy rule of .

the'Governmenta-

22, 'That with regard'to the statements made in

paragraph No, 6 & 7 of the 0.4, the respondents have no

corments as the same are matter of record,

23) That with regard to the avernats made in
paragraph No. 8 of the 0.A. the respdndents reiterate that

it is not possib;e to issue orders for drawal of ration

B

allowance in respect of non.executive staff in the absence

of specific orders after declafing Halflong as Gategory 'B!
station by SSB Dte as per their order dated 12,8,97 mentioned

ibid, -
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1, shri M,L, Chaudhuri, Deputy Inspector General of
Training Centre, Haflong/SSB, beingj competent, do hereby
solemnly declare that the statements made in paragraphs i/i,; 3
7 Z;‘?i?/) 1§y & 2/ 2%are true to my knowledge and those made in
paragraphs & S’) £, /3 ~943 are true to my information derived
from t.he records and the rests are my humble submissions

before this Hon'ble Tribunal,

And I sign this verification on this day of 2 ¢ &
April 2000 at Haflong.

DECLARANT ,
SEAL, £Bpefy fnapecror Genaral,
BS B Tianing « antrg
Beflong (N. C dilio
Assam,
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o | FELIANDUM

Subject: GRANT (F RATION ALLUNANCE TO THE FANISTERIAL STAFF
' FBTED AT CATEGRY '5' & 'C' STAT1GNS,

Flease refer to your Memo !, NGE/F~Q(C)/90-9?/6
dated, 2,2.99 forwerding spplication of 49 non-executive
personnel on the suirject mentioned sbove,

2. In our earlier proposal, e have already explained
to Cabinet Secretsrizt that on the kezsis of judgement
of Hon'ble Court, the Cibinet Secretariat, have sanctioned
ration allowance to 'Shri G.F. Saikia and other 157 ¥
non-ex@cutive peérsonrel nosted to ARC, Doom-Dooma vide
their order No. A-27011/4/96 </-11-1480 dated, 16.6.98
The Cabinet Secretarist, in turn, had referred the case
to Integrated Finance Unit, who have cbserved that the
non-exacutive personnel of ARC(Dosm-Deoms , who arc the
applicants of G No. 249/95 in CIT, Guwiahati, ere only
drawing the rsticn allowance in accordance with the
gudgement of CAT 4nd order issued by the Cabinet
ecreteriat, vide order deted, 1¢.6.98, Tha ration
allowance is not admissible to.the non~apnlicants of the
OA. Az such, the anzlogy cannot be censidered
reason and unable to susport our Pre
2gain taken up the mstter with the Cibinet Secretariat,
whose decision is still awaited. The decision viill be
communicated to ycu 2s and when received.

as convincing
jxcsal, However, we have

Aogors

e, S . ( S.5. Uora )
s \\/(////// Joint Deputy Director (Ea)
o 5, .

The Divisiongzl Crceniser,
AP, Ttananer.

Cony to:- Feor informationignx-

1. Divisional Qruaniscrs: i%2/Shillong/it1Y/SB/NG/R8G Division.
2. DIsG: 1C Scrahnn/H:flcn;/Gxﬁldam/salonibari/Jammu.

Joint Densuty Dirsctor (EA)
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